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Lowering consent age to 16 may
lead to child marriages: Report

Sumva S Pruat

T W iR

NEW DVELHL, ADGUST T
Lowering Indin’s statutory
age of consent from 18 to 16
may unintentionally facilitate
child marmmiages and increase
the hkelhood of teenage preg
NANCY, S8y anew report,

It also said the problems ore
ated by consencsual adolescent
redationships should  be
addressed thmough  betfer
implementation judicinl sens-
tivity and institutional refionms,
rather than wenkening the pro
tection provided by the Protee
tion of Children from Sexuas

Offenees (POCSO) AL

The report titled “Beyond the
Debates Age of Consent in Indlin
=The Rmd Ahend”, prepared by
the Network for Aocess o Justioe
and Multidisciplinary Outreach
Fuindaton, stongly  aogues
agganst owenng Indm' sstatuto
v age of consent from 1 8to 16,

“The debate should move
from “Should the age of consent
be lowered™ to How can India
make its exasting child-protec-
tion system work batter T POC-
S0 treats meryone below 18 as o
child for sesual offences, which
is & dear, unifivm and gender-
neutml  protective  standard,”

National Hummn Rights Com-
mizgsin  (NHRC)  member
Privank Konoongo suid ot the
unveiling of the report here,
“The 1Byear threshold is cm-
sistentwith the Constitution, the
Juwenile Justice Act, the Prohi-
bitionof Child Mamage Actand
India'sinternationa obiigations
under the UN Comvention an
the Rights of the Child. So, low-
erng thethreshold could creste
ambiguity that perpetrators
coubd explof,” he el Another
ke aspect highlighted in the
report is that implementation,
mther than the low jtelf
remaing the biggest challenge
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NHRC notice to MP Govt over kids
crossing check dam to reach school

PIONEER NEWS SERVICE
B New Delhi

The National Human Rights
Commission (NHRC) has
issued a notice to the Madhva
Pradesh Government over
reports that schoolchildren in
Vidisha district are risking
theirlives by hopping across
the pillars of a check dam to
cross the Betwa River and
reach school.

Taking suo motu cogni-
sance of media reports, the
Commission sought a
detailed report from the
Madhya Pradesh Chief
Secretary within two weeks,
observing that if the allega-
tions are true, they raise
serious concerns about the
violation of children's
human rights.

According to the NHRC,
students are taking the dan-
gerous route because it
reduces the distance to
school from 13 km by road to
about 1.5 km. A video

showing children jumping
across exposed check dam
pillars has reportedly gone
viral on social media.

The Commission noted
that Article 21A of the
Constitution guarantees free
and compulsory education
for children aged 6 to 14
years, while the Right of
Children to Free and
Compulsory Education Act,
2000 makes education a legal
right for every child in that
age group. It also cited the
Supreme Court's ruling in
the Avinash Mehrotra vs
Union of India {2000) case,

which held that the right to
education includes access
to safe school infrastructure.

The NHRC observed that
the absence of safe transport
or access to school amounts
to a denial of children’s right
to education with dignity.

According to media
reports, villagers said they are
unable to accompany their
children to school because
they have to work in the
fields, leaving families with
the choice of either sending
children through the haz-
ardous route or discontinu-
ing their education.
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NHRC seeks report from MP govt
over students risking lives to
cross Betwa river

GK News Service
New Delhi, Aug 7

The National Human Rights
Commission (NHRC) has
taken suo motu cognisance
of a media report about
school students in Madhya
Pradesh’s Vidisha district
risking their lives by hopping
across exposed check-dam
pillars to cross the Betwa
River on their way to school.

According to the report,
nine students, including five
girls, from Kakraua village
cross the river this way every
day. The dangerous rotile
cuts their journey from about
13 km by road to just 1.5 km.

The NHRC said that if the
report is true, it raises seri-
ous concerns over violation of
the children’s human rights.
It noted that Article 21A ofthe
Constitution guarantees free
and compulsory education to
children aged six to 14 years,
while the Right of Children to
Free and Compulsory Educa-
tion Act, 2009, makes educa-
tion a right for children in the
same age group.

Referring to the Supreme
Court's 2004 judgment in
Avinash Mehrotra v. Union
of India, the Commission
said the right to education
necessarily includes the
right toa safe school and safe

infrastructure.

The NHRC observed that
the absence of a safe means
for children to reach school
amounts to denial of their
fundamental right to edu-
cation with dignity, Tt has
therefore issued a notice to
the Madhyva Pradesh Chief
Secretary seeking a delailed
report within two weeks.

A mediareport published
on August 4 said a video
showing the children peril-
ously crossing wide gaps
between exposed check-
dam pillars had gone viral
on social media, Villagers
reportedly said they were
unable to accompany their
children to a distant school
as they had to work in the
fields, leaving families with
the choice of either stopping
their children’s education
or allowing them to take the
dangerous route,

The report also said a
student had failed her final
examinations after miss-
ing school because she was
unable to cross the pillars
due to her short height.
The District Education Offi-
cer has visited the site and
informed the District Col-
lector, but no timeline has
reportedly been given for
constructing a safe passage
across the river.
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NHRC notice to MP govt over dam crossing by students

NEW DELHI: The NHRC on Friday
said it has issued a notice to the Madhya
Pradesh government over reports that
many students are risking their lives

by “hopping on check dam pillars” for
crossing the Betwa River to reach their
school in Vidisha district.

They reportedly take this “dangerous
route’, because it reduces the distance
from 13 km by road, tojust 1.5 km,
the National Human Rights Commis-
sion (NHRC) said. The rights panel in
a statement said it has taken suo motu
cognisance of a media report about
“school students risking their lives by
hopping on check dam pillars to cross
the Betwa River to reach school in

Ve =
Vidisha district” The Commission has
observed that the content of the news

reporl, if true, raises serious issues of
violation of human rights. The NHRC
has noted that Article 21A of the Con-
stitution guarantees free and compul-
sory education to be provided by the
state to children, aged 6 to 14.

The Right of Children to Free and

Compulsory Education Act, 2009 also
makes education a right of every child
between the age of 6 and 14 years,

Further, the Supreme Court, in
Avinash Mehrotra vs Union of India
(2009) case, has held that the Right to
Education necessarily includes the right
Lo a safe school and safe infrastructure,
the NHRC said.

The Commission has held that the
absence of a safe mode of transport for
children to reach their school “amounts
Lo a negation of their fundamental right
to education with dignity”. Accordingly,
it has issued a notice to the Madhya
Pradesh chief secretary, seeking a de-
tailed report on it in two weeks.
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NHRG takes suo motu cognisance of two incidents of rights violations involving children in MP

NEW DELHI/BHOPAL, Aug 7 (IANS)

THE National Human Rights
Commission (NHRC) has taken
suo motu cognisance of two
media reports highlighting seri-
ous human rights concerns
involving schoolchildren in
Madhya Pradesh and has sought
detailed reports from the state
authorities within two weeks. [n
the first case, the Commission
noted a report about students
from Kakraua village in Vidisha
district in the state governed by

ChiefMinister MohanYadav, risk-
ing their lives daily by hopping
across exposed pillars of a check
dam to cross the Betwa River to
reach school. The dangerous
shortcut reduces the journey
from 13 km by road to just 1.5
km.Ninestudents, including five
girls, reportedly take this route
every day. Avideo of the children
carefullynavigatingthewidegaps
between thepillarshasgoneviral
on social media. The NHRC
observed that the absence of a
safe mode of transport for these

children constitutes a negation
oftheirfundamentalrighttoedu-
cation with dignity. It recalled
that Article 21A of the
Constitutionguaranteesfreeand
compulsory education for chil-
dren aged 6 to 14 years, a right
furtherreinforced by the Right of
Childrento Freeand Compulsory
Education Act, 2009.

The Commission alsoreferred
to the Supreme Court’s ruling in
Avinash Mehrotra Vs. Union of
India (2009), which held that the
right to education includes the

right to a safe school and safe
infrastructure. According to the
report, villagers said they cannot
escort the children to the distant
school as they work in the fields,
leaving them with the choice of
either discontinuing education or
continuing the risky crossing.
Onestudentreportedlyfailed her
final examinations after missing
schoolbecauseshewastooshort
to jump across the pillars.
Although the District Education
Officer in the BJP-ruled state
inspected the site and informed

the District Collector, no time-
line has been fixed for con-
structing a safe passage.

The Commission has issued a
notice to the Madhya Pradesh
Chief Secretary seeking a detailed
reportwithintwoweeks.Inasep-
arate incident, the NHRC took
cognisance of areportthataClass
4 student belonging to the Dalit
community was assaulted and
subjected to casteist slurs by a
teacherataGovernmentPrimary
SchoolinUkawalvillage, Shivpuri
district, on July 28 this year.
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No public parading
of accused: Kumar

Ankit Shukla

PUNE

Pune Police Commissioner
Amitesh Kumar on Friday
directed all police stations,
branches and senior officers
in the city to strictly refrain
from publicly parading or
humiliating accused per-
sons during police action.

The directive comes after
an incident at the Bharati
Vidyapeeth Police Station,
where minor accused were
allegedly paraded and sub-
jected to humiliating treat-
ment. Videos of the incident
went viral on social media,
prompting widespread con-
cern.

The Maharashtra State
Human Rights Commission
(MSHRC) has taken cogni-
sance of the matter and
initiated an inquiry into the

conduct of the police per-
sonnel concerned.

In a detailed circular
issued by the Pune Police
Commissionerate, refer-
ence has been made to
directions issued by the
Supreme Court, the
National Human Rights
Commission (NHRC) and
the Maharashtra Director
General of Police.

The circular clearly states
that no accused person
should be publicly paraded
or subjected to any act that
causes public humiliation.

Police personnel have
also been prohibited from
making accused persons
perform sit-ups, stand or sit
on police vehicles for public
display, tying them with
ropes or chains, or subject-
ing them to any other form
of degrading treatment.
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Human Rights Commission Issues Notice To Madhya Pradesh Govt Over Students’ Risky Route To School
By OB Bureau Published: 07 Aug 2026, 07:56 PM IST

Bhopal: Media reports and online videos of students taking extreme risk to go to school prompted the National
Human Rights Commission (NHRC) to flag the issue and issue a notice to the Madhya Pradesh government.

Boys and girls with schoolbags are seen jumping from dam pillars over the Betwa river in Vidisha's district.

A media report claimed the students were using the risky but short route as it cut the distance from 13 kmto 1.5
km.

Taking suo motu cognizance of the matter, the Commission said if the contents of the report were true, it
amounted to serious issues of human rights violation.

A notice has been sent to the Madhya Pradesh chief secretary seeking a detailed report on the issue within two
weeks.

The NHRC said in a statement that the media report described “school students risking their lives by hopping on
check dam pillars to cross the Betwa river to reach school in Vidisha district”.

The human rights body noted that Article 21A of the Constitution guarantees free and compulsory education to
children aged 6 to 14, while the Right of Children to Free and Compulsory Education Act, 2009 makes education a
right for every child in that age group.

The NHRC also pointed to the Supreme Court's ruling in the Avinash Mehrotra vs Union of India case of 2009,
which said the right to education includes the right to a safe school and safe infrastructure.

Absence of a safe mode of transport for children to reach school “amounts to a negation of their fundamental
right to education with dignity,” it said.

NHRC referred to a viral video showing children hopping across wide gaps in exposed check dam pillars after the
report was carried on August 4.

Villagers had reportedly expressed their inability to drop their children at a faraway school because they had to
work in the fields, leaving them with the choice of either stopping the children from going to school or allowing
them to continue using the risky route, the commission said.

The NHRC also cited reports that one female student failed her final exam after failing to cross the pillars due to
her short height. The district education officer had visited the spot and informed the district collector about the
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issue, but the administration is yet to give any timeline for building a safe passage across the river.
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NHRC seeks report on MP students' perilous river crossing for school
Author : Asianet News Central| ANI
Published : Aug 07 2026, 01:01 PM IST

The NHRC has taken suo motu cognisance of a report about students in MP's Vidisha district crossing the Betwa
River by hopping on check dam pillars to reach school. It has issued a notice to the Chief Secretary, calling it a
rights violation.

The National Human Rights Commission (NHRC) has taken suo motu cognisance of a media report about school
students are risking their lives by hopping across check dam pillars to cross the Betwa River in order to reach
school in Madhya Pradesh's Vidisha district. The Commission has issued a notice to the Madhya Pradesh Chief
Secretary, seeking a detailed report on the matter within two weeks.

According to the NHRC, students from Kakraua village reportedly use the dangerous route because it reduces the
travel distance from 13 kilometres by road to just 1.5 kilometres. As per reports, nine students, including five girls,
cross the river in this manner every day.

NHRC Cites Violation of Human Rights

The commission has observed that the contents of the news report, if it is true, raise serious concerns regarding
the violation of human rights. It noted that Article 21A of the Constitution of India guarantees free and
compulsory education to be provided by the state to children aged 6 to 14 years. The Right of Children to Free and
Compulsory Education Act, 2009 also makes education a right of every child between the ages of 6 and 14 years.
It found the lack of a safe mode of transport for children to reach school amounts to a negation of their
fundamental right to education with dignity.

Accordingly, the commission issued a notice to the Madhya Pradesh Chief Secretary, calling for a detailed report
on the matter within two weeks.

Viral Video Highlights Villagers' Plight

According to the media report, carried on August 4, a video of the students hopping perilously across the wide
gaps in the exposed check dam pillars has gone viral on social media. The villagers reportedly express their
inability to drop their children off at a faraway school as they have to work in the fields. The option they have is to
either stop sending them or continue this way. Reportedly, a student failed her final exams after missing school
because she could not cross the pillars due to her short height.

Official Response and Unresolved Issue
The District Education Officer has visited the spot and informed the District Collector about the issue. However, a
timeline for the construction of a safe passage to cross the river has not been mentioned. (ANI)
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NHRC takes suo motu cognisance of two incidents of rights violations involving children in MP
Posted By: Gopi August 7, 2026

New Delhi/Bhopal, Aug 7 (SocialNews.XYZ) The National Human Rights Commission (NHRC) has taken suo motu
cognisance of two media reports highlighting serious human rights concerns involving schoolchildren in Madhya
Pradesh and has sought detailed reports from the state authorities within two weeks.

In the first case, the Commission noted a report about students from Kakraua village in Vidisha district in the state
governed by Chief Minister Mohan Yadav, risking their lives daily by hopping across exposed pillars of a check

dam to cross the Betwa River to reach school.

The dangerous shortcut reduces the journey from 13 km by road to just 1.5 km. Nine students, including five girls,
reportedly take this route every day.

Avideo of the children carefully navigating the wide gaps between the pillars has gone viral on social media.

The NHRC observed that the absence of a safe mode of transport for these children constitutes a negation of their
fundamental right to education with dignity.

It recalled that Article 21A of the Constitution guarantees free and compulsory education for children aged 6 to 14
years, a right further reinforced by the Right of Children to Free and Compulsory Education Act, 2009.

The Commission also referred to the Supreme Court's ruling in Avinash Mehrotra Vs. Union of India (2009), which
held that the right to education includes the right to a safe school and safe infrastructure.

According to the report, villagers said they cannot escort the children to the distant school as they work in the
fields, leaving them with the choice of either discontinuing education or continuing the risky crossing.

One student reportedly failed her final examinations after missing school because she was too short to jump
across the pillars.

Although the District Education Officer in the BJP-ruled state inspected the site and informed the District Collector,
no timeline has been fixed for constructing a safe passage.

The Commission has issued a notice to the Madhya Pradesh Chief Secretary seeking a detailed report within two
weeks.

In a separate incident, the NHRC took cognisance of a report that a Class 4 student belonging to the Dalit
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community was assaulted and subjected to casteist slurs by a teacher at a Government Primary School in Ukawal
village, Shivpuri district, on July 28 this year.

The teacher allegedly became enraged after seeing the boy drinking water from his bottle. The child later
informed his parents, who reported the matter to the police.

The Commission has observed that the contents of the report, if true, raise serious issues of human rights
violations.

It has issued notices to the Madhya Pradesh Chief Secretary and the Superintendent of Police, Shivpuri, seeking a
detailed report within two weeks.

The report is expected to include the status of statutory relief provided to the victim.

Both cases underscore the Commission’s concern over the protection of children’s rights to education, safety and
dignity in Madhya Pradesh.

Source: IANS
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NHRC Issues Notice To Meta Over POCSO Violations On Instagram & Facebook: All Details

NHRC issued notices to Meta and police chiefs of eight states over alleged child sexual abuse material on
Facebook and Instagram. It shared 50 URLSs for investigation and said an FIR may be filed if violations are
confirmed under POCSO Act. The panel warned of escalation if authorities fail to act on the inputs.

Tasneem KanchwalaUpdated: Friday, August 07, 2026, 12:38 PM IST

The National Human Rights Commission (NHRC) has issued notices to Meta and the police chiefs of eight states
over alleged violations linked to pornographic and age-inappropriate content on Instagram and Facebook that
may contain Child Sexual Abuse Material (CSAM). The move adds a fresh legal front to the mounting pressure
Meta is already facing from the Indian government over content moderation and compliance failures on its
platforms.

What the NHRC has flagged?

Speaking to CNN-News18, NHRC member Priyank Kanoongo said the availability of paid content containing CSAM
on Instagram could amount to a punishable offence under the Protection of Children from Sexual Offences
(POCSO) Act. Kanoongo said such allegations require a criminal investigation and that an FIR should be registered
against Meta if the content is found to violate the law.

The commission has asked authorities in the eight states to investigate the alleged violations and take
appropriate action, and has provided 50 URLs to the concerned authorities for investigation.

The Information Technology Secretary has also been made a party in the proceedings. Kanoongo warned that if
the authorities fail to act despite being given the URLs, the NHRC will escalate the matter to the Centre.

If the concerned authorities don't initiate the investigation despite 50 URLs being made available to them, then
we are going to write to the Government of India and urge it to initiate appropriate action against incompetent
police personnel and government authorities in the ministry," he reportedly said.

Part of a wider pattern of scrutiny

The NHRC notice lands just days after Meta's global leadership was summoned to New Delhi for back-to-back
meetings with the Ministry of Electronics and Information Technology (MeitY).

Chief Global Affairs Officer Joel Kaplan met Union IT Minister Ashwini Vaishnaw on successive days this week, with
government officials pressing the company on content moderation failures, its compliance with Indian law, and
specifically the persistence of CSAM and deepfake content on its platforms despite existing safeguards. The
meetings followed the temporary takedown of a video of Prime Minister Narendra Modi, which Meta attributed to
a technical error.
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During these discussions, Meta CEO Mark Zuckerberg apologised to the Indian government, expressing regret
over CSAM, deepfake material and broader operational errors on Facebook, Instagram and the company's other

services.

The apology came after a parliamentary committee had demanded an unqualified personal apology from
Zuckerberg within three days, warning that non-compliance could put the company's safe-harbour protections

under the IT Act at risk.
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School or Safety? NHRC Seeks MP Report After Students Risk Lives Crossing Betwa River to Reach School

The NHRC has sought a report from Madhya Pradesh authorities after school students were reported to be risking
their lives while crossing the Betwa River to reach school.

August 7, 2026
Indian Masterminds Bureau

New Delhi: The National Human Rights Commission (NHRC), India has taken suo motu cognizance of a media
report about school students from Kakraua village in Madhya Pradesh'’s Vidisha district allegedly risking their lives
by hopping across exposed check dam pillars to cross the Betwa River and reach school.

According to the report, the students use the dangerous route because it reduces their journey from around 13
km by road to just 1.5 km. As many as nine students, including five girls, reportedly cross the river this way every
day.

NHRC Raises Right to Education Concerns
The NHRC observed that the reported absence of a safe mode of transport for the children raises serious human
rights concerns. The Commission noted that:

Article 21A of the Constitution guarantees free and compulsory education for children between six and 14 years

of age.

Right of Children to Free and Compulsory Education Act, 2009, which recognises education as a right for children
in the same age group.

The Commission further cited the Supreme Court's judgment in Avinash Mehrotra v. Union of India (2009), which
held that the Right to Education includes the right to a safe school and safe infrastructure.

Based on these considerations, the NHRC observed that the lack of a safe mode of transport for the children to
reach school amounts to a negation of their fundamental right to education with dignity.

Notice Issued to Madhya Pradesh Chief Secretary
Following the report, the NHRC has issued a notice to the Chief Secretary of Madhya Pradesh, seeking a detailed
report on the matter within two weeks.

The Commission’s intervention follows a media report published on August 4, 2026, which highlighted the risks
faced by the students while crossing the river.

Students Reportedly Cross Exposed Check Dam Pillars
According to the media report, a video showing the children perilously crossing wide gaps between exposed
check dam pillars has gone viral on social media.
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The villagers reportedly said they are unable to accompany their children to a distant school because they have to
work in the fields. This leaves families with limited options, with some reportedly facing the choice of either
stopping their children from attending school or allowing them to continue using the dangerous route.

The report also stated that one student failed her final examinations after missing school because she could not
cross the pillars due to her short height.

District Officials Visit the Site
The District Education Officer has reportedly visited the location and informed the District Collector about the
issue.

However, according to the NHRC release, no timeline has been mentioned for construction of a safe passage
across the river.

The NHRC's notice now seeks a detailed response from the Madhya Pradesh government on the circumstances
surrounding the students' access to school and the measures being taken to ensure their safety and access to
education.
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NHRC issues notice to Meta, 8 DGPs over POCSO violations on Instagram

The National Human Rights Commission (NHRC) has issued notices to Meta and police chiefs of eight states over
alleged circulation of pornographic, age-inappropriate and potentially child sexual abuse material (CSAM) on
Instagram and Facebook.

Written By Zee Media Bureau
Published: Aug 07, 2026, 12:14 PM IST |Updated: Aug 07, 2026, 12:27 PM IST

The National Human Rights Commission (NHRC) has issued notices to Meta and the police chiefs of eight states
regarding alleged violations connected to pornographic and age-inappropriate content on Instagram and
Facebook that may potentially include Child Sexual Abuse Material (CSAM), According to News 18.

Speaking to CNN-News18, NHRC member Priyank Kanoongo stated that the presence of paid content containing
CSAM on Instagram could constitute a punishable offence under the Protection of Children from Sexual Offences
(POCSO) Act.

Kanoongo said that the allegations warrant a criminal investigation and that an FIR should be filed against Meta if
the content is found to be in violation of the law.

The NHRC has directed the authorities in the eight states to examine the alleged violations and take suitable
action.

The Information Technology Secretary has also been impleaded as a party to the proceedings. According to
Kanoongo, the Commission has shared 50 URLs with the concerned authorities for investigation.


https://zeenews.india.com/india/nhrc-issues-notice-to-meta-8-dgps-over-pocso-violations-on-instagram-3065237.html
https://zeenews.india.com/india/nhrc-issues-notice-to-meta-8-dgps-over-pocso-violations-on-instagram-3065237.html

Indian Masterminds, Online News, 08/08/2026

NATIONAL HUMAN

RIGHTS COMMISSION

Source: https://indianmasterminds.com/news/ambala-jaundice-outbreak-
nhrc-notice-haryana-chief-secretary-anurag-rastogi-222486/

Ambala Jaundice Outbreak: NHRC Issues Notice to Haryana Chief Secretary Anurag Rastogi After Girl's Death
August 7, 2026
Indian Masterminds Bureau

Chandigarh, August 7, 2026: The National Human Rights Commission (NHRC) has taken suo motu cognisance of a
media report concerning the death of a 12-year-old girl in Ambala, Haryana, who reportedly died of jaundice after
allegedly consuming contaminated drinking water.

The development has raised concerns over access to safe drinking water and the possible impact of contaminated
water on public health in Shahzadpur locality, where several other children have reportedly been diagnosed with
jaundice.

The NHRC has now issued a notice to the Haryana Chief Secretary Anurag Rastogi, an IAS officer of 1990 batch,
seeking a detailed report on the matter within two weeks.

NHRC Flags Possible Human Rights Violation
The rights body said the contents of the media report, if true, raise serious issues concerning a possible violation
of human rights.

The reported death and the presence of jaundice cases among other children have prompted the Commission to
seek information from the state government regarding the circumstances surrounding the incident and the
measures being taken to prevent further illness.

The NHRC's intervention follows reports that residents of the affected locality had alleged that the drinking water
supplied through a public tap was contaminated.

Report Sought From Haryana Chief Secretary
Through its notice, the NHRC has asked the Haryana Chief Secretary to submit a detailed report on the situation.

The report is expected to cover the health status of children who are currently ill and undergoing treatment, along
with details of the measures being taken by the district and state administration to address the suspected water
contamination and prevent further cases.

The Commission’s notice seeks a response within two weeks.

The NHRC's action comes as local authorities continue efforts to assess the health situation in the affected area.
Several Children Reportedly Diagnosed With Jaundice

According to the reported information, the 12-year-old girl was a resident of Ambala and was believed to have
contracted jaundice after consuming contaminated drinking water.
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Several other children in the Shahzadpur area have also reportedly been diagnosed with jaundice.

Residents have raised concerns over the quality of drinking water being supplied through a public tap, alleging
that contamination of the water may be linked to the illnesses reported in the locality.

The allegations are now part of the broader health and administrative response being examined by the
authorities.

Health Department Conducts Door-to-Door Screening
Following the reported cases, local authorities have deployed health teams to conduct health surveys and door-to-
door screening in the affected locality.

The exercise is aimed at identifying people with symptoms at an early stage and preventing the further spread of
the disease.

During a survey conducted on Monday, the Health Department identified 11 patients with fever. Of these, two
showed symptoms of jaundice.

A follow-up survey conducted on Tuesday identified seven additional fever patients.

The health teams are continuing to monitor residents and assess people who may require medical attention.

Focus on Health Status and Preventive Measures
The NHRC's notice is expected to bring particular focus on the condition of children who have fallen ill and are
currently receiving treatment.

It is also seeking information on the steps being taken by the administration to tackle the situation.

These measures are expected to include continued health surveillance, identification of symptomatic residents
and action to address the reported concerns regarding the drinking water supply.

The door-to-door screening exercise is also intended to help authorities identify additional cases and ensure that
affected residents receive timely medical care.

Water Quality Concerns Under Scrutiny
The allegations of contaminated drinking water have emerged as a key concern in the incident.

Residents have reportedly attributed the illnesses to water supplied through a public tap, although the exact
cause of the reported jaundice cases remains subject to official investigation.

The NHRC's intervention seeks to establish the circumstances surrounding the girl's death and understand
whether deficiencies in the provision of safe drinking water or other administrative lapses contributed to the
situation.

The state government'’s response to the Commission’s notice is expected to provide further details about the
water supply, health situation and corrective measures being implemented in Shahzadpur.

Key Developments

NHRC action: Suo motu cognisance of the reported death of a 12-year-old girl due to jaundice.

Location: Shahzadpur locality, Ambala, Haryana.

Notice issued to: Haryana Chief Secretary.

Response sought: A detailed report within two weeks.

Reported concern: Residents have alleged contamination of drinking water supplied through a public tap.
Health survey: Eleven fever patients were identified on Monday, including two with jaundice symptoms.
Follow-up survey: Seven more fever patients were identified on Tuesday.



Ground response: Health teams are conducting door-to-door screening and health surveys.
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NHRC flags over 50 child sexual exploitation cases on Instagram, issues notices to Meta and state police

NHRC received over 50 Instagram CSEAM complaints in a week, issuing notices to eight states and Meta over child
safety and legal compliance.

Sentinel Digital Desk
Published on: 08 Aug 2026, 8:17 am

New Delhi: The National Human Rights Commission (NHRC) has received complaints related to more than 50
cases of Child Sexual Exploitation and Abuse Material (CSEAM) on Instagram over the past week and has initiated
action by issuing notices to several state police departments and Meta.

NHRC member Priyank Kanoongo shared the information on the social media platform X, stating that the
Commission had received numerous complaints concerning the circulation of CSEAM on Instagram.

"Over the past week, complaints regarding more than 50 cases of CSEAM (Child Sexual Exploitation and Abuse
Material) on Instagram have been received," Kanoongo said.

He added that, based on the information received, notices have been issued to the police chiefs of Punjab, Delhi,
Telangana, Maharashtra, Odisha, West Bengal, Haryana and Bihar. The notices direct the authorities to register
FIRs and take appropriate legal action in the reported cases.

Kanoongo further stated that the NHRC has also issued a notice to Meta, asking the company to review its
practices and ensure compliance with Indian laws relating to child safety and online content requlation. The
matter has also been brought to the attention of the Ministry of Electronics and Information Technology (MeitY).

Along with his statement, Kanoongo shared a public awareness poster highlighting the need to combat online
child sexual exploitation. The message stressed that preventing the circulation of abusive material involving
children is a collective responsibility and urged citizens to report such content immediately.

The poster also emphasised that increased public awareness can help protect children and encouraged people to
speak up, raise awareness and support efforts to prevent exploitation.

Kanoongo requested citizens to directly contact him at priyank.kanoongo@gov.in if police authorities fail to act on
complaints related to such content.

Meta chief Mark Zuckerberg on Wednesday apologised for child sexual abuse material, deepfake content and
operational failures on the company's platforms after senior Meta executives met IT Minister Ashwini Vaishnaw, IT
Secretary S. Krishnan and other top government officials, sources told NDTV.
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Earlier on Wednesday, the NHRC issued summons to the Delhi Police Commissioner for failing to submit an Action
Taken Report (ATR) within the stipulated time in a case concerning allegations that paid advertisements displayed
on Instagram promoted Child Sexual Abuse Material (CSAM) in India and redirected users to Telegram channels
where such content was allegedly being offered for sale.

A Bench presided over by NHRC Member Priyank Kanoongo had earlier taken suo motu cognisance of media
reports published by the BBC World Service alleging that advertisements carrying expressions such as "rape
video" and "child video" were displayed on Instagram and continued to remain accessible despite being reported
through the platform's grievance mechanism.

The apex human rights body had, on July 8, issued a notice to the Delhi Police Commissioner under Section 12 of
the Protection of Human Rights Act, 1993, directing submission of an ATR within 15 days.

After no report was filed, the NHRC issued a reminder on July 29, granting a further seven days while warning that
coercive powers could be invoked.

Observing that the requisite report was still not received despite the reminder, the NHRC, after considering the
matter on Wednesday, took a "very serious view" and directed that summons be issued to the Delhi Police
Commissioner.

It directed the Commissioner to appear in person before the Commission on September 7 at 11.30 a.m. at its
office in Manav Adhikar Bhawan, New Delhi, along with the requisite report and an explanation for the delay in its
submission.

However, the NHRC had clarified that the personal appearance would stand dispensed with if the required report
is received on or before August 31.

"Take further notice that in case you fail to comply with this order without lawful excuse, you will be subject to the
consequences of non-attendance laid down in Order 16 Rule 10 and Order 16 Rule 12 CPC," the summons said.

According to the media reports taken cognisance of by the apex human rights body, paid advertisements
displayed on Instagram allegedly used terms such as "rape video" and "child video" to redirect users to Telegram
Messenger channels where CSAM was purportedly being sold.

Taking note of the allegations, the NHRC had observed that, if found to be true, they disclose "a matter of
exceptional gravity involving the online sexual exploitation of children, dissemination and monetisation of Child
Sexual Abuse Material, possible facilitation of organised criminal activity through digital platforms, and serious
concerns regarding the efficacy of intermediary due diligence, algorithmic moderation and child safety
mechanisms."

It had also said that the allegations, prima facie, warranted examination under the Protection of Children from
Sexual Offences (POCSO) Act, the Information Technology Act, the Digital Personal Data Protection Act, 2023, and
other statutory frameworks governing online child safety.

Referring to a Supreme Court decision, the NHRC had stressed that social media intermediaries are under a
mandatory obligation to report offences under the POCSO Act to the Special Juvenile Police Unit or the local
police, apart from reporting them to the National Center for Missing &amp; Exploited Children (NCMEC).

Entrusting the matter to the Delhi Police for an expeditious enquiry, the apex human rights body had sought a
comprehensive ATR detailing the preservation of electronic evidence, identification of victims and perpetrators,
compliance by Meta and other intermediaries with statutory reporting obligations under Sections 19 and 20 of the
POCSO Act, registration of criminal cases wherever warranted, tracing of the financial trail behind the
advertisements, and measures undertaken to rescue, rehabilitate and protect child victims.

The NHRC had further directed the Delhi Police to examine whether Meta Platforms Inc., its responsible officers



and other intermediaries had complied with their mandatory reporting obligations under the POCSO Act and, if
any failure was found, to initiate appropriate legal proceedings in accordance with law. (IANS)



Edex Live, Online News, 08/08/2026

NATIONAL HUMAN

RIGHTS COMMISSION

Source: https://www.edexlive.com/amp/story/news/nhrc-takes-suo-motu-
cognisance-of-child-rights-violations-in-mp

NHRC takes suo motu cognisance of child rights violations in MP

NHRC flags grave violations of children’s safety, dignity and access to education in Madhya Pradesh, demands
action from state authorities

IANS
Updated:7th Aug, 2026 at 7:15 PM

New Delhi/Bhopal, Aug 7 (IANS): The National Human Rights Commission (NHRC) has taken suo motu cognisance
of two media reports highlighting serious human rights concerns involving schoolchildren in Madhya Pradesh
and has sought detailed reports from the state authorities within two weeks.

In the first case, the Commission noted a report about students from Kakraua village in Vidisha district in the state
governed by Chief Minister Mohan Yadav, risking their lives daily by hopping across exposed pillars of a check

dam to cross the Betwa River to reach school.

The dangerous shortcut reduces the journey from 13 km by road to just 1.5 km. Nine students, including five girls,
reportedly take this route every day.

A video of the children carefully navigating the wide gaps between the pillars has gone viral on social media.

The NHRC observed that the absence of a safe mode of transport for these children constitutes a negation of their
fundamental right to education with dignity.

It recalled that Article 21A of the Constitution guarantees free and compulsory education for children aged 6 to 14
years, a right further reinforced by the Right of Children to Free and Compulsory Education Act, 2009.

The Commission also referred to the Supreme Court's ruling in Avinash Mehrotra Vs. Union of India (2009), which
held that the right to education includes the right to a safe school and safe infrastructure.

According to the report, villagers said they cannot escort the children to the distant school as they work in the
fields, leaving them with the choice of either discontinuing education or continuing the risky crossing.

One student reportedly failed her final examinations after missing school because she was too short to jump
across the pillars.

Although the District Education Officer in the BJP-ruled state inspected the site and informed the District Collector,
no timeline has been fixed for constructing a safe passage.

The Commission has issued a notice to the Madhya Pradesh Chief Secretary seeking a detailed report within two
weeks.
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In a separate incident, the NHRC took cognisance of a report that a Class 4 student belonging to the Dalit
community was assaulted and subjected to casteist slurs by a teacher at a Government Primary School in Ukawal
village, Shivpuri district, on July 28 this year.

The teacher allegedly became enraged after seeing the boy drinking water from his bottle. The child later
informed his parents, who reported the matter to the police.

The Commission has observed that the contents of the report, if true, raise serious issues of human rights
violations.

It has issued notices to the Madhya Pradesh Chief Secretary and the Superintendent of Police, Shivpuri, seeking a
detailed report within two weeks.

The report is expected to include the status of statutory relief provided to the victim.

Both cases underscore the Commission’s concern over the protection of children’s rights to education, safety and
dignity in Madhya Pradesh.

(IANS)
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NHRC Issues Notice To Meta, 8 DGPs Over POCSO Violations On Instagram And Facebook
Reported By : Simran Babbar ,News18.com
Last Updated: August 07, 2026, 12:32 IST

Speaking exclusively to CNN-News18, NHRC member Priyank Kanoongo said the availability of paid content
containing CSAM could amount to a punishable offence under POCSO Act

The National Human Rights Commission (NHRC) has issued notices to Meta and the police chiefs of eight states
over alleged violations linked to pornographic and age-inappropriate content on Instagram and Facebook that
may potentially contain Child Sexual Abuse Material (CSAM).

Speaking exclusively to CNN-News18, NHRC member Priyank Kanoongo said the availability of paid content
containing CSAM on Instagram could amount to a punishable offence under the Protection of Children from
Sexual Offences (POCSO) Act.

Kanoongo said such allegations require a criminal investigation and that an FIR should be registered against Meta
if the content is found to violate the law.

The NHRC has asked authorities in the eight states to investigate the alleged violations and take appropriate
action. The Information Technology Secretary has also been made a party in the proceedings.

According to Kanoongo, the commission has provided 50 URLs to the authorities concerned for investigation.

He warned that failure by the authorities to act despite being provided the URLs would prompt the NHRC to
approach the Centre. “If the concerned authorities don't initiate the investigation despite 50 URLs being made
available to them, then we are going to write to the Government of India and urge it to initiate appropriate action
against incompetent police personnel and government authorities in the ministry," Kanoongo said.

The development comes amid growing scrutiny of social media platforms over the availability and monetisation of
harmful content involving minors, and raises questions about the responsibility of platforms to detect, remove
and report such material.

On Wednesday, Meta chief Mark Zuckerberg apologised for child sexual abuse material, deepfake content and
operational failures on the company'’s platforms after senior Meta executives met IT Minister Ashwini Vaishnaw, IT
Secretary S Krishnan and other top government officials.

The controversy surfaced in July when a BBC investigation alleged that Instagram was carrying advertisements in
India that appeared to promote child sexual abuse material. Some of the ads reportedly used terms such as “rape
video" and directed users to Telegram channels where the material was allegedly being sold. Meta, which owns
Instagram, had said it follows a “zero tolerance" policy towards child sexual exploitation.
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The concerns have since grown following a WIRED investigation, which found that Meta had approved and
displayed dozens of paid ads featuring Al-generated child sexual abuse material and sexually suggestive images
involving minors across Facebook, Instagram, Messenger and Threads. The investigation said some of the ads
were viewed by thousands of users in Europe and elsewhere before being taken down. Researchers also identified
advertisements for Al “nudify" tools that can create sexually explicit images.

Responding to the findings, Meta said sexual exploitation is “horrific" and the company takes aggressive action to
detect and remove such content. The company said several of the flagged ads had limited distribution and added
that it has deployed newer Al-based systems designed to identify and block policy-violating advertisements
before they go live.
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NHRC Issues Notice To Meta Over Child Sexual Abuse Content, Asks To Abide By Indian Laws

The notice is a part of the NHRC's ongoing proceedings into the allegations that paid advertisements on
Instagram promoted or facilitated access to CSEAM.

Author: Maanya Manchanda Technology Aug 07, 2026 14:26 IST

The National Human Rights Commission (NHRC) has issued a notice to Meta, directing the company to strengthen
its systems and ensure compliance with Indian laws following allegations related to advertisements linked to
Child Sexual Exploitative and Abuse Material (CSEAM) on Instagram.

Priyank Kanoongo, Chairperson of the National Commission for Protection of Child Rights, issued a statement on
X stating that over 50 complaints regarding CSEAM cases have been received on Instagram in the past week,
prompting the NHRC to initiate action.

Kanoongo stated that based on the information received, the NHRC has issued notices to the police chiefs of
Punjab, Delhi, Telangana, Maharashtra, Odisha, West Bengal, Haryana, Bihar, directing them to register FIRs and
take action. He added that the matter has also been brought to the attention of the Ministry of Electronics and
Information Technology (MeitY).

The notice is a part of the NHRC's ongoing proceedings into the allegations that paid advertisements on
Instagram promoted or facilitated access to CSEAM.

As reported by The Economic Times, the NHRC took cognisance after media reports, including a 'BBC Eye'
investigation, alleged that paid advertisements on Instagram used coded phrases that redirected users to
channels where child sexual abuse material was allegedly being offered.

Following these reports, the Commission initiated proceedings to examine whether Indian laws had been violated
and whether all concerned entities fulfilled their legal responsibilities.

The NHRC asked investigators to examine whether Meta and other concerned parties complied with mandatory
reporting under the Protection of Children from Sexual Offences (POCSO) Act and other applicable Indian laws,
The Times of India reported.

Separately, the National Commission for Protection of Child Rights also initiated an inquiry into the same
allegations involving paid advertisements related to CSEAM on Meta owned platforms. NCPCR had issued a notice
to Meta on July 3 after taking suo motu cognisance of the BBC Eye report and later received the company's
response before deciding to institute a formal inquiry, as reported by ET.

According to the government sources, cited by ANI, Meta has been asked to strengthen safeguards and ensure
that its operations comply with Indian legal requirements concerning child safety online.
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The case has intensified scrutiny of how major social media platforms detect, remove and report content related
to child sexual exploitation in India.
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Jharkhand Student Protest | NHRC & Congress Delegation Meet Protesting Students | Plain Speak
Breaking News Last Updated: August 07, 2026, 18:30 IST

The Jharkhand student protest over alleged irregularities in recruitment examinations has intensified, with NHRC
members and a Congress delegation meeting protesting students. Aspirants have been demanding action and
transparency in the JPSC and JSSC recruitment process.The agitation has drawn political attention, with Congress
leaders expressing support for students and urging the government to address their concerns. The state
government has also initiated dialogue efforts through representatives to resolve the issue. -newsn18oc_plain-
speakCNN-News18 is your trusted source for breaking news, updates, and in-depth analysis from around the
world. CNN-News18 is dedicated to bringing you the latest news, trends, and insights, helping you stay informed
and up-to-date. Subscribe Now and join our community of informed and engaged viewers. Follow Every Breaking
Story LIVE @Watch News18 LIVE 24x7: https://youtube.com/live/rfDx1HMvXbQFollow us on Google:
news18.co/cn18gFollow CNN News18 on X: https://x.com/CNNnews18Follow CNN News18 on Instagram:
https://www.instagram.com/cnnnews18/Follow CNN News18 on Facebook: facebook.com/cnnnews18 with latest
headlines on politics, sports and entertainment on news18.comNews18 Mobile App - https://onelink.to/desc-
youtube
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NHRC issues notices to Meta, DGPs of 8 states over alleged POCSO violations on Instagram

The NHRC has issued notices to the police chiefs of eight states over the alleged circulation of Child Sexual Abuse
Material (CSAM) on Facebook.

Moneycontrol News August 07, 2026 / 12:26 IST

Amid the ongoing scrutiny by the government, social media giant Meta has been issued notice by the National
Human Rights Commission (NHRC) over alleged violations linked to pornographic and age-inappropriate content
on on its platform Instagram, according to News18.

NHRC has issued notices to the police chiefs of eight states over the alleged circulation of Child Sexual Abuse
Material (CSAM) on Facebook, the reported added.

In an exclusive conversation with CNN-News18, Priyank Kanoongo, member NHRC said paid content containing
Child Sexual Abuse Material (CSAM) on Instagram could amount to a punishable offence under the Protection of
Children from Sexual Offences (POCSO) Act.

He further said these kind of allegations often require a criminal investigation and that an FIR should be filed
against Meta if the content on the platform is found to violate the law

Kanoongo also told News18 that the body has issued notices to DGPs of eight states to investigate the alleged
violation and act accordingly.

NHRC has also made the Information Technology Secretary a party in the proceedings.

The NHRC has shared 50 URLs with the authorities concerned for investigation, the member told CNN-News18.
He warned that if the authorities fail to act despite being provided with the URLs, the commission will approach
the Centre. "If the concerned authorities don't initiate an investigation despite 50 URLs being made available to
them, we will write to the Government of India and urge it to take appropriate action against incompetent police

personnel and officials in the ministry," News18 quoted Kanoongo as saying.

Moneycontrol News
first published: Aug 7, 2026 12:13 pm
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Class 4 Dalit boy assaulted by teacher for drinking from bottle: NHRC sends notice to MP govt
August 07, 2026 By Press trust of india

The NHRC on Thursday said it has sent notices to Madhya Pradesh government and police authorities over
reports that a class 4 student was allegedly assaulted and subjected to "casteist slurs" by a teacher at a
government-run primary school in a village in Shivpuri district.

The National Human Rights Commission observed that the contents of the news report, if true, raise serious
issues of violation of human rights. MagazineContent

The rights panel said it has taken suo motu cognisance of a media report about the incident that took place in
Ukawal village on July 28.

Reportedly, the teacher was enraged seeing the boy from a Dalit community drinking water from his bottle,
therefore, it has issued notices to the state chief secretary and Shivpuri's superintendent of police, seeking a
detailed report within two weeks, it said.

The report is expected to include the status of the statutory relief to the victim, it added. According to the media
report carried on August 1, the boy narrated the incident to his parents, following which the matter was reported
to the police.

In a separate statement, the NHRC said it has taken suo motu cognisance of a media report that a 12-year-old girl
died due to jaundice caused allegedly by consumption of contaminated drinking water in Shahzadpur in Ambala
district of Haryana.

Several other children have also been diagnosed with jaundice in the locality. The residents have alleged that the
drinking water being supplied through a public tap in the area is "contaminated," it said.

Accordingly, it said it has issued a notice to Haryana's chief secretary, seeking a detailed report on it in two weeks.
It is expected to include the health status of the victim children undergoing treatment, as well as steps being
taken by the administration to address the issue, it said.

According to the media report carried on August 3, the girl was initially treated for jaundice at a local hospital. As
her health condition deteriorated, she was referred to PGIMER, Chandigarh, where she succumbed.
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NHRC seeks report on students risking lives to cross Betwa River in Madhya Pradesh
TNM (With ANI Inputs) | Published On: Aug 7, 2026

The National Human Rights Commission (NHRC) has taken suo motu cognisance of a report concerning school
students who are endangering their lives by crossing the Betwa River via check dam pillars in Madhya Pradesh’s
Vidisha district to attend school.

The commission has issued a notice to the Madhya Pradesh Chief Secretary, requesting a detailed report within
two weeks.

According to the NHRC, students from Kakraua village use this hazardous route because it reduces their travel
distance from 13 kilometres by road to 1.5 kilometres. Reports indicate that nine students, including five girls,
cross the river daily in this manner.

The NHRC noted that if the report is accurate, it raises serious concerns about human rights violations. It
highlighted Article 21A of the Constitution of India, which guarantees free and compulsory education for children
aged six to 14 years, and the Right of Children to Free and Compulsory Education Act, 2009, which further
enshrines this right. The commission stated that the lack of safe transport options for children effectively denies
them their fundamental right to education with dignity.

The media report dated August 4 included a video showing students risking their safety by hopping across wide
gaps in exposed check dam pillars, which has gone viral on social media. Villagers reportedly said they cannot
escort their children to the distant school because they must work in the fields, leaving families with the choice to
either stop sending children to school or continue this dangerous crossing.

According to the report, one student failed final exams after missing school because she was unable to cross the
pillars due to her short height. The District Education Officer has inspected the site and informed the District
Collector, but no timeline has been provided for constructing a safe passage across the river.
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NHRC Issues Notice To Meta, 8 DGPs Over POCSO Violations On Instagram And Facebook
Reported By : Simran Babbar,News18.com
Last Updated: August 07, 2026, 12:32 IST

Speaking exclusively to CNN-News18, NHRC member Priyank Kanoongo said the availability of paid content
containing CSAM could amount to a punishable offence under POCSO Act

The National Human Rights Commission (NHRC) has issued notices to Meta and the police chiefs of eight states
over alleged violations linked to pornographic and age-inappropriate content on Instagram and Facebook that
may potentially contain Child Sexual Abuse Material (CSAM).

Speaking exclusively to CNN-News18, NHRC member Priyank Kanoongo said the availability of paid content
containing CSAM on Instagram could amount to a punishable offence under the Protection of Children from
Sexual Offences (POCSO) Act.

Kanoongo said such allegations require a criminal investigation and that an FIR should be registered against Meta
if the content is found to violate the law.

The NHRC has asked authorities in the eight states to investigate the alleged violations and take appropriate
action. The Information Technology Secretary has also been made a party in the proceedings.

According to Kanoongo, the commission has provided 50 URLs to the authorities concerned for investigation.

He warned that failure by the authorities to act despite being provided the URLs would prompt the NHRC to
approach the Centre. “If the concerned authorities don't initiate the investigation despite 50 URLs being made
available to them, then we are going to write to the Government of India and urge it to initiate appropriate action
against incompetent police personnel and government authorities in the ministry," Kanoongo said.

The development comes amid growing scrutiny of social media platforms over the availability and monetisation of
harmful content involving minors, and raises questions about the responsibility of platforms to detect, remove
and report such material.

On Wednesday, Meta chief Mark Zuckerberg apologised for child sexual abuse material, deepfake content and
operational failures on the company'’s platforms after senior Meta executives met IT Minister Ashwini Vaishnaw, IT
Secretary S Krishnan and other top government officials.

The controversy surfaced in July when a BBC investigation alleged that Instagram was carrying advertisements in
India that appeared to promote child sexual abuse material. Some of the ads reportedly used terms such as “rape
video" and directed users to Telegram channels where the material was allegedly being sold. Meta, which owns
Instagram, had said it follows a “zero tolerance" policy towards child sexual exploitation.
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The concerns have since grown following a WIRED investigation, which found that Meta had approved and
displayed dozens of paid ads featuring Al-generated child sexual abuse material and sexually suggestive images
involving minors across Facebook, Instagram, Messenger and Threads. The investigation said some of the ads
were viewed by thousands of users in Europe and elsewhere before being taken down. Researchers also identified
advertisements for Al “nudify" tools that can create sexually explicit images.

Responding to the findings, Meta said sexual exploitation is “horrific" and the company takes aggressive action to
detect and remove such content. The company said several of the flagged ads had limited distribution and added
that it has deployed newer Al-based systems designed to identify and block policy-violating advertisements
before they go live.
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NHRC issues notice to Meta, 8 states over POCSO violations linked to Instagram, Facebook content
August 7, 2026 | 1:44 PM Written by OpIndia Staff

The National Human Rights Commission (NHRC) has issued notices to Meta, the Director Generals of Police (DGPs)
of eight states and the Information Technology Secretary over allegations that Instagram and Facebook hosted
pornographic and age-inappropriate content that could amount to Child Sexual Abuse Material (CSAM), triggering
possible violations of the Protection of Children from Sexual Offences (POCSO) Act.

The action comes amid mounting scrutiny of Meta's content moderation practices following multiple
investigations that alleged the company'’s platforms carried advertisements and other content linked to child
sexual exploitation.

Speaking to CNN-News18, NHRC member Priyank Kanoongo said that if the allegations are substantiated, the
matter warrants a criminal investigation. He emphasised that hosting paid content containing CSAM could
constitute a punishable offence under the POCSO Act and said an FIR should be registered against Meta if legal
violations are established.

The human rights body has directed the police authorities in the eight states to investigate the allegations and
initiate appropriate legal action wherever required. As part of the proceedings, the NHRC has also impleaded the
Information Technology Secretary.

According to Kanoongo, the Commission has shared 50 specific URLs with the concerned authorities for
investigation. He warned that inaction despite the availability of these URLs would invite further intervention from
the NHRC.

“If the concerned authorities don't initiate the investigation despite 50 URLs being made available to them, then
we will approach the Government of India and seek appropriate action against the concerned police officers and
officials in the ministry,” he said.

The Commission’s intervention follows a series of reports raising concerns over the availability and monetisation
of content involving minors on Meta-owned platforms.

The controversy first gained prominence after a BBC investigation in July alleged that Instagram in India was
carrying advertisements apparently promoting child sexual abuse material. Some of the advertisements
reportedly contained terms such as “rape video” and redirected users to Telegram channels allegedly selling such
content. Meta had then reiterated its “zero-tolerance” policy towards child sexual exploitation.

Subsequently, a WIRED investigation claimed that Meta had approved and displayed multiple paid advertisements
featuring Al-generated child sexual abuse material and sexually suggestive images involving minors across
Facebook, Instagram, Messenger and Threads. The report further stated that advertisements for Al-powered
“nudify” tools, capable of generating sexually explicit images, were also found on the company's platforms.
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Facing growing pressure, Meta chief Mark Zuckerberg recently apologised for the presence of child sexual abuse
material, deepfake content and other operational failures across the company’s platforms after senior Meta
executives met Union IT Minister Ashwini Vaishnaw, IT Secretary S Krishnan and other government officials.

Meta has maintained that sexual exploitation of children is “horrific” and that it aggressively detects and removes
such content. The company has also said that several of the advertisements highlighted in recent investigations
had limited reach and that it has strengthened its Al-powered systems to detect and block policy-violating
advertisements before they are published.

The NHRC's latest action is likely to intensify regulatory scrutiny of Meta in India, with both the platform’s content
moderation mechanisms and the response of law enforcement agencies now under official examination.
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NHRC takes suo motu cognizance over media report on unsafe Betwa river crossing by school students
News On AIR | August 7, 2026 1:58 PM

The National Human Rights Commission, NHRC, has issued a notice to the Chief Secretary of Madhya Pradesh
over a media report highlighting the risks faced by school students while crossing the Betwa River in Vidisha
district. Taking suo motu cognizance of the report, the NHRC said that students from Kakraua village are risking
their lives by hopping across check dam pillars to reach their school.

The students reportedly take this dangerous route as it reduces the distance from around 13 kilometres by road
to just one-and-a-half kilometres. The Commission observed that the lack of a safe mode of transport for the
children to reach school amounts to a negation of their fundamental right to education with dignity. The NHRC
has sought a detailed report on the matter from the chief secretary within two weeks.


https://newsonair.gov.in/nhrc-takes-suo-motu-cognizance-over-media-report-on-unsafe-betwa-river-crossing-by-school-students/
https://newsonair.gov.in/nhrc-takes-suo-motu-cognizance-over-media-report-on-unsafe-betwa-river-crossing-by-school-students/

Firstpost, Online News, 08/08/2026

NATIONAL HUMAN
RIGHTS COMMISSION

Source: https://www.firstpost.com/tech/nhrc-sends-meta-notice-over-
child-sexual-abuse-content-pocso-violations-14036629.html

NHRC sends Meta notice over child sexual abuse content, Pocso violations

India's human rights watchdog has asked Meta and police chiefs across eight states to respond to concerns over
allegedly explicit and age-inappropriate content circulating on Facebook and Instagram. The move comes as the
social media giant faces mounting scrutiny in India following a series of recent controversies.

FP Tech Desk |Aug 07, 2026, 12:58:07 IST

The National Human Rights Commission (NHRC) has issued notices to Meta and the Directors General of Police of
eight states, raising concerns over the circulation of child sexual abuse and age-inappropriate content on
Facebook and Instagram, including material that could potentially qualify under Pocso (Protection of Children
from Sexual Offences) violations.

The human rights watchdog has sought responses on the steps being taken to detect, remove and investigate
such content. The development adds to growing regulatory attention on Meta in India.

In recent weeks, the company has faced criticism after one of its platforms removed a video of Prime Minister
Narendra Modi.

What did the NHRC say?

In an exclusive conversation with CNN-News18, NHRC member Priyank Kanoongo said the commission believes
the allegations warrant a criminal investigation, particularly if the material available on Instagram is found to
include paid content containing Child Sexual Abuse Material (Csam). He said such content, if verified, could attract
penal provisions under the Posco Act, adding that an FIR should be registered against Meta if investigators
establish violations of the law.

As part of its proceedings, the NHRC has directed authorities in the eight states to examine the allegations and
take action where required. The Information Technology Secretary has also been included in the matter.
Kanoongo said the commission has already shared 50 URLs with the relevant authorities to aid the investigation.

Warning against inaction, Kanoongo said, "If the concerned authorities don't initiate the investigation despite 50
URLs being made available to them, then we are going to write to the Government of India and urge it to initiate
appropriate action against incompetent police personnel and government authorities in the ministry."

Meta officials met IT ministry

The NHRC's action comes just a few days after Meta officials met senior officials at the Ministry of Electronics and
Information Technology (MeitY), amid growing government scrutiny of the company's content moderation
practices.

According to PTI, the discussions focused on the temporary removal of PM Modi's Gen Z outreach video, with
government officials seeking an explanation for the incident. Officials also raised concerns over Meta's
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compliance with existing regulatory expectations. Meta has maintained that the video was taken down due to an
"erroneous takedown", describing the removal as an unintended error.

The roughly 45-minute meeting between Meta representatives and MeitY Secretary S Krishnan also covered a
wider set of issues, including the company's measures to curb Csam, its approach to Al-generated or synthetic
content, and the safeguards in place before content belonging to verified public figures is removed.

First Published:
Aug 07, 2026, 12:26:31 IST
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Human rights body raps MP govt as students risk lives crossing dam to school

The NHRC said that the report raised serious issues of human rights violation. It has sent a notice to the Madhya
Pradesh chief secretary and sought a detailed report within two weeks.

India Today News Desk
New Delhi,UPDATED: Aug 7, 2026 16:49 IST
Edited By: Vivek Kumar

The National Human Rights Commission (NHRC) has issued a notice to the Madhya Pradesh government over
reports that school students in Vidisha district are risking their lives to cross the Betwa River on check dam pillars
to reach school. The Commission said it took suo motu cognisance of the matter after a media report claimed the
children were using the route because it cut the distance from 13 km by road to 1.5 km.

In a statement issued on Friday, the NHRC said the contents of the report, if true, raised serious issues of human
rights violation. It has sent a notice to the Madhya Pradesh chief secretary and sought a detailed report within
two weeks.

The Commission said the media report described "school students risking their lives by hopping on check dam
pillars to cross the Betwa River to reach school in Vidisha district". It noted that Article 21A of the Constitution
guarantees free and compulsory education to children aged 6 to 14, while the Right of Children to Free and
Compulsory Education Act, 2009 makes education a right for every child in that age group.

The NHRC also referred to the Supreme Court's ruling in the Avinash Mehrotra vs Union of India case of 2009,
saying the right to education includes the right to a safe school and safe infrastructure.

It said the absence of a safe mode of transport for children to reach school "amounts to a negation of their
fundamental right to education with dignity".

According to the statement, a video showing children hopping across wide gaps in exposed check dam pillars
went viral on social media after the report was carried on August 4.

The Commission said villagers had reportedly expressed their inability to drop their children at a faraway school
because they had to work in the fields, leaving them with the choice of either stopping the children from going to
school or allowing them to continue using the risky route.

The NHRC also cited reports that a student failed her final exams after missing school because she could not cross
the pillars due to her short height. It said the district education officer had visited the spot and informed the
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district collector about the issue, but no timeline had been given for building a safe passage across the river.

The Commission's notice to the state government centres on reports that children are taking a dangerous
shortcut across the Betwa River to attend school, and it has asked for a detailed response on the lack of safe

access.
- Ends

India Today Web Desk
Published On: Aug 7, 2026 16:49 IST
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NHRC, India takes suo motu cognizance of a media report about school students risking their lives by hopping on
check dam pillars to cross the Betwa River to reach school in Madhya Pradesh’s Vidisha district

By iednewsdesk August 7, 2026

The National Human Rights Commission (NHRC), India has taken suo motu cognizance of a media report that
school students of Kakraua village are risking their lives by hopping on check dam pillars to cross the Betwa River
to reach school in Madhya Pradesh’s Vidisha district. They reportedly take this dangerous route because it cuts the
distance from 13 km by road to just 1.5 km. Reportedly, nine students from the village cross the river in this
manner every day, including five girls.

The Commission has observed that the contents of the news report, if true, raise serious issues of violation of
human rights. It noted that Article 21A of the Constitution of India guarantees free and compulsory education to
be provided by the state to children aged 6 to 14 years. The Right of Children to Free and Compulsory Education
Act, 2009 also makes education a right of every child between the ages of 6 and 14 years. Further, the Apex Court,
in Avinash Mehrotra v. Union of India (2009), has held that the Right to Education necessarily includes the Right to
a safe school and safe infrastructure.

Therefore, the Commission has held that the absence of a safe mode of transport for children to reach school
amounts to a negation of their fundamental right to education with dignity. Accordingly, it has issued a notice to
the Madhya Pradesh Chief Secretary, calling for a detailed report on the matter within two weeks.

According to the media report, carried on 4th August 2026, a video of the children hopping perilously across the
wide gaps in the exposed check dam pillars has gone viral on social media. The villagers reportedly express their
inability to drop their children off at a faraway school as they have to work in the fields. The option they have is to
either stop sending them or continue this way.

Reportedly, a student failed her final exams after missing school because she could not cross the pillars due to
her short height. The District Education Officer has visited the spot and informed the District Collector about the
issue. However, a timeline for the construction of a safe passage to cross the river has not been mentioned.
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NHRC notice to MP govt over children ‘hopping perilously across dam’ to reach school

New Delhi, Aug 7 (PTI) The NHRC on Friday said it has issued a notice to the Madhya Pradesh government over
reports that many students are risking their lives by “hopping on check dam pillars” for crossing the Betwa River
to reach their school in Vidisha district. They reportedly take this “dangerous route”, because it [...]

PTI 07 August, 2026 02:48 pm IST

New Delhi, Aug 7 (PTI) The NHRC on Friday said it has issued a notice to the Madhya Pradesh government over
reports that many students are risking their lives by “hopping on check dam pillars” for crossing the Betwa River
to reach their school in Vidisha district.

They reportedly take this “dangerous route”, because it reduces the distance from 13 km by road, to just 1.5 km,
the National Human Rights Commission (NHRC) said.

The rights panel in a statement said it has taken suo motu cognisance of a media report about “school students
risking their lives by hopping on check dam pillars to cross the Betwa River to reach school in Vidisha district”.

The Commission has observed that the content of the news report, if true, raises serious issues of violation of
human rights.

The NHRC has noted that Article 21A of the Constitution guarantees free and compulsory education to be
provided by the state to children, aged 6 to 14. The Right of Children to Free and Compulsory Education Act, 2009
also makes education a right of every child between the age of 6 and 14 years. Further, the Supreme Court, in
Avinash Mehrotra vs Union of India (2009) case, has held that the Right to Education necessarily includes the right
to a safe school and safe infrastructure, the NHRC said.

The Commission has held that the absence of a safe mode of transport for children to reach their school
“amounts to a negation of their fundamental right to education with dignity”.

Accordingly, it has issued a notice to the Madhya Pradesh chief secretary, seeking a detailed report on it in two

weeks.

According to the media report, carried on August 4, a video of the children hopping perilously across the wide
gaps in the exposed check dam pillars, has gone viral on social media, the statement said.

The villagers reportedly express their inability to drop off their children at a faraway school as they have to work in
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the fields. The option they have is to either stop sending them or continue this way, the rights panel said.

Reportedly, a student failed her final exams after missing the school, because she could not cross the pillars due
to her short height.

The district education officer has visited the spot and informed the district collector about the issue. However, a
timeline for the construction of a safe passage to cross the river has not been mentioned, the Commission said.
PTI KND MNK DV DV

This report is auto-generated from PTI news service. ThePrint holds no responsibility for its content.
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NHRC issues notice to Meta for promoting child sexual abuse content; Shares URL evidence & directs police to
probe

The National Human Rights Commission (NHRC), has issued notice to Meta for promoting child sexual abuse &
pornographic content and violating the POCSO rules. The human rights watchdog of the country has also shared
URLs with police of 8 states as an evidence and has directed to initiate probe against the tech giant

WEBDESK Aug 7, 2026, 09:30 pm 15T inNews. Bharat, Law

New Delhi: The National Human Rights Commission (NHRC), human rights watchdog of India has stepped up
scrutiny of Meta in India and has issued notice to the social media giant. NHRC has also issued notice to the police
chiefs of eight states to initiate investigations over allegations that Instagram and Facebook hosted pornographic,
age-inappropriate and potentially child sexual abuse material (CSAM).

The development comes amid mounting concerns over Meta's content moderation practices in India as it briefly
tookdown Prime Minister Modi's video addressing the students over NEET paper leak protest from FaceBook. The
latest NHRC notice also follows a series of investigations into the alleged circulation and monetisation of harmful
content across Meta platforms involving minors.

The NHRC has also made the Information Technology Secretary a party to the proceedings and shared 50 URLs
with the concerned authorities for investigation, NHRC member Priyank Kanoongo said. Speaking to the private
media platform, Kanoongo said that allegations involved paid content containing CSAM on Instagram that could
amount to a punishable offence under the Protection of Children from Sexual Offences (POCSO) Act.

He said such allegations warrant a criminal investigation and that an FIR should be registered against Meta if
investigators establish that the content hosted or circulated through its platforms violated Indian law. The NHRC
has also directed the police authorities in the eight states to examine the URLs, investigate the alleged violations
and initiate appropriate action wherever required.

Kanoongo also warned that failure by authorities to act despite the evidence being shared with them could lead
the commission to approach the Centre. "If the concerned authorities don't initiate the investigation despite 50
URLs being made available to them, then we are going to write to the Government of India and urge it to initiate
appropriate action against incompetent police personnel and government authorities in the ministry", he
reiterated strong statement.

NHRC flags Meta promoting CSAM & sexually provocative content targeting minors

The commission's intervention comes amid growing international and domestic scrutiny of the manner in which
Meta detects, removes and prevents harmful content involving children.

An investigation by an international media platform in July said that Instagram in India was carrying
advertisements that appeared to promote child sexual abuse material. Some of the advertisements reportedly
used terms such as "rape video" and redirected users to Telegram channels where such material was being sold.
The scrutiny on Meta further intensified after another investigation revealed that Meta had approved and
displayed paid advertisements featuring Al-generated CSAM and sexually suggestive images involving minors
across Facebook, Instagram, Messenger and Threads. The investigation also highlighted advertisements for Al-
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powered "nudify" tools capable of generating sexually explicit images.

However, Meta has defended its efforts to combat such content, saying sexual exploitation of children is "horrific
and that it has strengthened its Al-powered systems to identify and block policy-violating advertisements before
publication. The company has also said that some of the advertisements highlighted in investigations had limited

distribution.

Meta faces mounting government scrutiny in India

The NHRC proceedings come at a time when Meta is already facing heightened regulatory attention in India.
The company recently came under fire after a video featuring Prime Minister Narendra Modi was temporarily
removed from the FaceBook platform. Meta officials subsequently met senior officials of the Ministry of
Electronics and Information Technology (MeitY), including IT Secretary S Krishnan.

The roughly 45-minute meeting reportedly covered the video takedown as well as broader concerns over Meta's
compliance with Indian regulations, its handling of CSAM, Al-generated or synthetic content and safeguards for
content involving verified public figures.

Meta later described the removal of the Prime Minister's video as an "erroneous takedown", maintaining that it
was an unintended technical error. Meta chief Mark Zuckerberg also apologised following the recent controversies
surrounding CSAM, deepfake content and other operational failures across the company's platforms.
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NHRC notice to MP Govt over kids crossing check dam to reach school
August 08, 2026 By Pioneer News Service

The National Human Rights Commission (NHRC) has issued a notice to the Madhya Pradesh Government over
reports that schoolchildren in Vidisha district are risking their lives by hopping across the pillars of a check dam to
cross the Betwa River and reach school.

Taking suo motu cognisance of media reports, the Commission sought a detailed report from the Madhya
Pradesh Chief Secretary within two weeks, observing that if the allegations are true, they raise serious concerns
about the violation of children’s human rights.

According to the NHRC, students are taking the dangerous route because it reduces the distance to school from
13 km by road to about 1.5 km. A video showing children jumping across exposed check dam pillars has
reportedly gone viral on social media.

The Commission noted that Article 21A of the Constitution guarantees free and compulsory education for children
aged 6 to 14 years, while the Right of Children to Free and Compulsory Education Act, 2009 makes education a
legal right for every child in that age group. It also cited the Supreme Court's ruling in the Avinash Mehrotra vs
Union of India (2009) case, which held that the right to education includes access to safe school infrastructure.
IndiaNews Portal

The NHRC observed that the absence of safe transport or access to school amounts to a denial of children’s right
to education with dignity.

According to media reports, villagers said they are unable to accompany their children to school because they
have to work in the fields, leaving families with the choice of either sending children through the hazardous route
or discontinuing their education.

The Commission also referred to reports that a student failed her final examinations after frequently missing
school because she was unable to cross the check dam pillars due to her short height.

While the District Education Officer has inspected the site and informed the District Collector, the NHRC noted that
no timeline has been announced for constructing a safe crossing over the river.
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Hindi News > Madhya Pradesh > Dalit student beaten for drinking water from a bottle: Police issues notice to
teacher, NHRC seeks response
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Source: https://vocaltv.in/national/nhrc-notice-mp-govt-
php/cid19095040.htm

AFaepR T 7 fafen & arra difsal ot dor au WeR @ Ruié dag &
By VocalTV Desk | Aug 7, 2026, 13:46 IST

7% feeett, 07 ermed (fR.9.) | T AR ST (Tu=amRe) = Heg vesr & fafeen St & 39 arare fifeat o @d: a9 faan &,
S o BT ek 37 & G IR TG addl a1 Sl UR ieh Whel ST g faw 3@ &1 3T = 757 & 7 9 ot Aifed SRt e &t
g & iR fawga Raié 7t g1

5 dgf # uahifAd Hifzar Ruld & srgar fafden et & wrentaen mia & wheft & ddar Ad} & UR &= & g gy & Gl R Tgaw
ST ST S & T 38 | ST ST 8T & foh & U8 @elRATeh e $Helq 37U g adifch 399 dgeh AN 9 13 foheiisier & gt
e 91 1.5 foheliier 38 STt 81 i & = v ufafed o) ave ¢ R e 21

STRINT &1 AT & foh sl o Thel Uge o folg GRi&id UiRargT |re ol 31Te 3+ TRATYUT {181 & Hifctes tfaehR T Iewie gl

@RI & HaTieieh fSrer 18T Sfeeprt 3 geTe o1 R fohaT 3R fSIelT shetdrex Pl 39 AT Y SR 41| gTdifch, A4 UR &ed &
fore grfeya anf & fAmior Hr A graedar 78 gard 72 81


https://vocaltv.in/national/nhrc-notice-mp-govt-php/cid19095040.htm
https://vocaltv.in/national/nhrc-notice-mp-govt-php/cid19095040.htm
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to-cross-betwa-river-to-reach-school-nhrc-issues-notice-to-madhya-
pradesh-government-4821154

e TGt UR &R Whel ST ot #oTeR 1, NHRC A Hed UQsl §RehR i AT Aifed
Kavita 27 Aug 2026 3:43 PM

% faech/fafdem wea uder & fafden et & wheht ©E & S e H STeiet et UgaH S ATel TR IERT ATaT SRR STRINT
(NHRC) 7 9% 3@ YT § | STTRANT = [HaR Sl 37 HIHel I WT: HAH oAd gU AL UL TehR ! A SIRY fobar g1 #ifsar Ruiet
# Sarn T o1 {3 g BT Wd ST & A ddar A8 IR Sd T ek 87 o WHT IR Hachy @RI I hl SEAHTA & 36 6

NHRC 7 g1 o 131 &t AT S ST ek # STeiahe et Uga-1 US 38T & | a1 7T § fob BT dgh Anf & &efl g g e &
T & folT 39 SfEH R A% &l A &1 T 37 & T I §lohe a1 UR Sheel TR TRed bl g3t e 13 fohetiier § geane dhadt 1.5
fhetter 38 ST 81

HaTiAehR AT 3 39 T &l 7R A1Td §Q gl foh sreai eht graf JRAd ehear gerra- 6l f[Seiert g1 a3 36 A | 7eg
TReT THR & JI afda § faeqa Ru aift 81 Ruié & a1t 6 gren & faw 381¢ 719 Fent oik adam fRIf ff Sert 3 & s
man 31 Hifzar Ruté & orgar, fafken Sidt & $o &5 # 38 arel 81 et 914 & A SqdT Tt Y UR e &1 7 IR et & faw @
ek 37 & 3 el o1 TeRT A €, STgt oSt ot dAraRarel oft st gEfea 1 HRUT a9 Tend! &1 FTReT & HIEH § ¢ S e Ie &
g WaRT 3R 96 ST 81

AT T <l ehgT § feh B o WA Tl Uge o foely GRIGTT SR ST A& &Y el § 1 el I&T G eh RO hg et A

A & i 74} IR A 1 TEH IS 81 gTedifch, Ig a1 HT ot gIad 1 HROT &7 TehdT 81 NHRC = 3197t Fifed & sr=ai & sftad
3R TReM & HTABR ot Ageaqul SdTaT &1 TGN A e {3 AL UTed T &R T b SATABR &, AfehT 3 oy 32 3o S
SitfEw # 781 Srefit aTfeu | ULrmee el Ut e st =nfay fored o grifaid diidh @ Whel ugd Hehl

HAHAIYRR TN = 38 HIH hl hael JTARITT T IR hl AT g1, dfeh Tl o Hol ATARRI T S[ST Hel AT 8| TN I hg1 &
foh GRIT aTaTeRvT Suees ST TREBR SR Fefdd farumt 6 SAeRY 81 59 AT & 9T 31 & 16 R TRITEH Sl fient IR
ot TaTT 3 @ & | ATHIUT BT T & o e T § $H THWT T GATE ol [ 74T, fSeeh eRuT sea Joigyt § @@= AT
U T FoTgR &1 FALTT & SR, T 851 7 Tt deh Ugd ! THET Shg ST a@ i fAerd! g1 s IR A5, Yl a1 aRag
e &6t et & HRUT T STHREA WR IRAT ST FEATA B g1 T AHe! H R FATYH & g @ig TR R giRardt giaarst o
faeme St €1 NHRC & Aifed & 971G 31€ IS TR i 39 ATH | STaTd 3T R | UL § S9ig ol ST 38t & fob ag S bl gra
& ol dhlet had IaTE SR Tt eraet ¥ fad a<al ot 7ol UR oA sielt Siifes o RRIfa & orar 7 U8 R @it & |f
2 fh & A Sieg @ Seg RIS ge, dopfeies At a1 ufkag gfaem Iucteer org g, arfes ST &l uers unfad 7 &) ok 3t grer ot
gffaa gt 9ok | fthetgted, NHRC &l ShRaTs & 916 39 AT TR ULMHH TR WR AfchddT dg hl 3WIG &1 37 Tt hl ok TR i
Rl ok @1t i gram o foly IBIT ST aret shadl W gl


https://jantaserishta.com/local/madhya-pradesh/students-forced-to-cross-betwa-river-to-reach-school-nhrc-issues-notice-to-madhya-pradesh-government-4821154
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meta-and-8-dgp-over-pocso-violations-child-sexual-abuse-material/story

IT-I1H M0 ARl AT | AT ot AFAEeR SN 1 Aifed, gfeld & ST i et
@@ Tig Aug 07, 2026 01:03 pm

T AR SN (NHRC) 7 &1 A1 90T 3R gefagR anaft (CSEAM) § Hefdd Ame | #er 3R 8 wsdl & gfow
HEIqereh (DGP) @t Aifed Skt foharm &1

JRANT & Faw fORfeh STt A adr o fUsel Tep g | §%eum Wk CSEAM 8 S8t 50 & 3ifdes fIhrad i geht &1

g9 3&d g 3511 DGP &t FIR &S e 3R shriarg! ehet & fAder fau &1 e g1, Ael el &I el UTel &t ol el &

#eT & &t off gt Fenelt 8 FIR
SHILHT 3 YR TR AT foh Hoel o= i, faeett, defmmrn, #gRTg, itfsen, ufesm s, gikaron 3R IR & gfera vl a0t Fife
STRY fovar mar 21

361 gl foh T IRIUT & foly STuRTfSes ST i Smasgehdr & ofiR Ife ArRft ST 1 Iocia Ted! UTg SId! & df JeT & e off
FIR st &t St annfgul

STTANT 7 AT St W § GUR o A7 gl g SR a1 Hrenfichl #amera &t +ff ammg fhar g1

ST & faiw 50 URL IUetss] el

HIL A el foh 8 Tsal & SIfARIRAT § Hid Seeiasl i STid e 3R 3T BRATS et i el & | a1 Hrenfihr afaa ot off
HRIaTE! § YeTehR ST 74T &

3T 7 Tt srfdeptiRat ol Sirw & el 50 URL STy &0 21

36+ 1At &t foh URL Ut ahalq ST o STas]g SIS gRT BIRaTs A Sherl X SN he TRGR & TUH Phech e glerd
HiHal 3R WaR) ARl & f&ems IR wrarE &t e

1T 3T 7 o o & 3=
¥ STeT SfeepR TRETUT RIRT (NCPCR) ft #eT & @i aret hageh 3R $%eim R CSEAM @ Heifid fasmu= fawmg s <t st

R IFTEl
JTINT 7 g heH Ut Ag BBC & Teh Rl a1 Wd: W3f oid gu S/ &, foiH aren & fob Aer Ot et et srgrern ¢ 387 81

NCPCR 7 3 S[cTs &l HeT & Welenor A AT1 #el fUsd {31 dha & |12 g8 oo | 596 g A1t #iTT genl 1


https://hindi.newsbytesapp.com/news/india/nhrc-issues-notice-to-meta-and-8-dgp-over-pocso-violations-child-sexual-abuse-material/story
https://hindi.newsbytesapp.com/news/india/nhrc-issues-notice-to-meta-and-8-dgp-over-pocso-violations-child-sexual-abuse-material/story

Janta Se Rishta, Online News, 08/08/2026

NATIONAL HUMAN
RIGHTS COMMISSION

Source: https://jantaserishta.com/business/nhrc-notice-to-meta-notice-

the-details-of-the-case-4820954

NHRC Notice to Meta: Instagram-Facebook T POCSO 3ccig &l wiehe Alfed, ST QT ARTer
nidhi7 Aug 2026 1:40 PM

NHRC 7 Instagram 3R Facebook TR &r=at &t grem a POCSO fAaHT & Sfdd Seeiad &l eidk Meta ot Aifed 91 &1 g
AaTgeR ST (NHRC) 7 Instagram 3R Facebook TR <t ! GRET ¥ T hiAd Seatai bl olehy Meta ot Fifed ST fohar
&1 3TN A Hieret HifSAT wiehid TR POCSO &I 3R Sl chl Y& & Haifdd UG & UTel ahl ciche TIBIh0T /T 81 Meta &
HivT a1 STar@ NHRC 3 Meta @ iad Seetad! 3R sl i aifers grem & foly I5TT ST 38 Sl o R # STHehR! A g1 ST
Tg ST dTedT & fob e IR ATafer & Tefad smafestes ar MuursRY arft oY A & fog @ar gt 3 Hieg &1

POCSO &1 &Rl Aigaquf g2 POCSO (Protection of Children from Sexual Offences) Act s<at &t I SroRTelf 3fiR efiwor &
A & AT TR T B 1 3 Tl § Gefdd d sraRrelt i Aeham ok T Al § fAden & faw st urae fae e g
SIS WIChIA o JIgd ST o st ATaTfell <l 3fSiee grerm +ff agayquf ffar s 71 g1 Instagram 3R Facebook @R 3&
el Gieret Hif$ar wiewhH W a8t de # a= 3R faheik afeha §1 08 d I FAsh Sieprl, a@dRi 3R 311 ehde & geuanT &t
AhT e 6t g3t iweRt 81

NHRC &1 ifed gt eamges f<iar & def # Agaqul A191 71 38T &1 S oh 3ieiTs GR& W d¢! AR Jiere Hifsar & iR &
1Y S ehl AIgeR gfeiT, 3if-errg Nyl Sigfad ehce R STt SRR & geUaNT S8 STREHT el AT eheT US GehdT a1 fFHames
3R AFATERR TR 3 WiehiH J AsTgd &1 HFawT 3R fAhrd Faror =1 6t srden o 6! €1 Meta & fg amt &y gt
Meta @t NHRC & HTH+ 30+ Wiehid TR el hl GRET & folg ST-TY 7Y ST 8fRR hfdd Seeta © fAden &l ufehar & aR § Sare
T GINIT1 3T <hl 31T bl eheaTs Meta & STaTd 37k Iuctsy dedt iR Aok pafi


https://jantaserishta.com/business/nhrc-notice-to-meta-notice-issued-regarding-pocso-violations-on-instagram-and-facebook-here-are-the-details-of-the-case-4820954
https://jantaserishta.com/business/nhrc-notice-to-meta-notice-issued-regarding-pocso-violations-on-instagram-and-facebook-here-are-the-details-of-the-case-4820954
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Source: https://www.themooknayak.com/bharat/dalit-student-beaten-for-
drinking-water-nhrc-notice-mp-
govthttps://www.themooknayak.com/bharat/dalit-student-beaten-for-
drinking-water-nhrc-notice-mp-govt

IRd
GTT <l Sl @ TR <1eft et o afcld BT hf sRgHt & fUers, NHRC 3 7e UaeT TReR i 91 Aifed

Heg uaer & fAagd & gt i Saa & ar IR &R gfeid ®& &t fUerg oik gfvaron & gfva ot § =t i /g R NHRC 9%, g4t
ST TRGRI &l AT Aifeq|

Rajan Chaudhary
Published on: 07 Aug 2026, 12:21 pm

7% Recett: W AaTfdeR ST (NHRC) 3 7ear udst & Uk TR} @het § dteft sher & afora a1 & a1y g8 Ardie ok sfarra
GATER ! T UR el 39 U g1 39 TR AHet 7 37T 3 Heg Ul TR 3R Yo sifdenRal et Aifed St e Stare /i
gl

Ig ST geT fRaqy foiet & Iorad mia § 28 SJelts ot °et off | Saran S 3eT & b urefies e & ges fere = a=d @t et
Jad § gt did gT < fora o 36 916 TR # 37T 39 ARGH B i A [t skeH! & fUers &, afess 38 shfaygae mieat off 3

Teh ST Sl URIFAId @aR & SR SITANT 3 6 e ol Wek: Wl fordn | AHaTfesR &a 3 we o g o af ag Ruid v &, at ag
AHATARR] & R et I 384 THR AT g1 fifsd = 3 &R ugaen? Suafidt 3ra=t ATar-fidr & aars off, fSrads a1 aikem i 3
gferd & farerad i g |

AT Y THRAT i 3@ gU TTULSIRE! 1 753 & Je wie SR fAagd & gfaw sredtere (SP) @ &t awdrg & Hiar faxgd Raié At
g1 3T 3 gg oft Ader 3o & 6 g Ruld § difga s ot fiw mg denfaes ganast sfiz wgd Fi f[RIf o1 we Seaa g anfgul

gt e, AaTfaeR ST A ek 31 g@s A A gRATUN §RaR ot Hf Aifed St fovar 81 a8 Aen SiaTer fSiet & gsiayR & &,
STet SfAd R W g urt di & diferan o1 fier g8 12 auffa ues st &t gdares Hia g 18

@ RaTfaat s ety g o galres # ardsiiFes 7 @ 9wrs g arer Ui &t arHl O a9 gfYd 81 39 Sigliel Ut i a9ig ¥ s
31 gt ot diferar i gte & e u € ik fiUR &1

39 a1 R ol 3@d ge ST A gRamon & qe 9fa & qf 9edrg A Siare dord fohdT 8| 9 37T ot |- 31Ts RUld & meR w
STTANT = URITE & g1 & foh gfSa St Y FHwan ot GeTs o folu o1 314 shaH 31T ST 38 &1 30 H19 8, Sellol ohal 3@ 31 AR
el ehl HisfaT @reed fRfd Y et off Ratd # At 1 g1

Tk STt T Ugel U RATHIT SRTdTet H T T eltst Il 38T AT a0 S9! ddiad sarat fonres anft, at gteesi 4 38 9dhre &
Fioitemgurgam (PGIMER) IR & f3aT o, STgT 3aTeT & ek 39+ & dis fear|
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Source: https://firstbihar.com/india/nhrc-notice-meta-facebook-instagram-
abuse-content-252726

Facebook - Instagram W 3iscfiet 3R @18 31egsl shee! NHRC = Meta 3R 8 Ir<dt & DGP ot 9 Aifed

T AR SRINT A theges 3R S W 351 g d15e8 YaR]3TeT &Sl thec Pl ekt Al 3R 8 Iwal & DGP &t Aifew
AT &1 STTINT = SR T, T PRATs R B Pl Seata g+ T Meta & &IATH FIR &< Y 1d ol 8

Mukesh Srivastava
07 3FT&T 2026 @1 01:39 pm &t IST 3 faFe

Social Media: IR AaTfeR T (NHRC) 3 Shage 3R e R sisdie dr arges Jax[eid aregst (CSA) e arer fhy
S & AT H T S YT &1 IRINT A 39 Haier § Meta & G- 3716 A4l & gford ATl (DGP) &t Atfed St faar
2l

NHRC & 9&& fUdeh A = Uk $e¥eg H el foh S 3R thager W 98 39 IR 9I15e8 &Sl 9 98 US dhec SR fohg 138
g1 I8 38 7R suRifdres AT FdTd gU et O T A Y SR ST gl a1fgu | I IS dhee P T Secie T § at
Meta & f&eme FIR +ft gsf &t ST afgal

ST A e H 3176 AT <hl Gfeld i ATHe hl ST e FiLTel HIfSAT Wil TR $9 d3g o chee UR I ol & Hqer fldu g1 59
A # gaA1 afda (Information Secretary) @t ot &R s=mam T 81

fideR T & 3rgER, NHRC 7 S & Agg & fog 50 URL “ft Iucteer g &1 ST = woe fohan @ {6 afe e URL & smer w oft
AT TR g7t HRATS 78! T, df g TR F XA chl AT hl SIQ | 1 g, ATURATE! S aret gferd sifeariat &
s pRars & off fAmiiRer &Y 5 gendt 21

BTt & foA1 7 Hierer Hifsar wiewH R smuftisT e dhide ol de TR 3R 5719 a1 g3 81 39 9 guar st Meta & CEO ATeh
AT A TTEeE VAR ST thee, BITtheh 3R hUHT hl G HIHT oh olehy TIGST-eh &Y & ATGhT ot A |

Y Ugcl Seirs # BBC hl Teh USdlel H GelTdT gl AT foh SRR W ATges Yer]3Tel ST ehec ahl dgTal o dTel faATa =t 38 31
Fo faama=l & U S 21l o1 ff ST fohdT T 21| gTeifeh Meta a1 g & foh a8 a1t I 2nwoT @ S8 "iHe | SR efed’
i3 IR B a1 B

g4t Aet § Meta @t 3R 7 oft 81 ST ST o1 81 Uk 31GTeId A e 3R thigeh hl Jdf hu-il Meta & 38 wehid &
garrail el §T TehET & HIHC H 56.7 SIS 3R] STeRk el YA ehet ol e fadr g1

HhGH & UGl TRUT A U+ R 37.5 Fiig AR SieR T SraTT AT Y T 17 AT1 S1aTerd A AT foh shut = St & AFfGS
WA TR U dTel QA hl 3! i 3R 37U WicthiH TR a<dl o 14 M7 & S[8T Uy SHGR [Burs|


https://firstbihar.com/india/nhrc-notice-meta-facebook-instagram-abuse-content-252726
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Source: https://www.khaskhabar.com/local/delhi-ncr/delhi-news/news-
nhrc-takes-strict-stance-on-child-sexual-abuse-content-on-instagram-
notices-issued-to-dgps-of-8-states-and-meta-news-hindi-1-834730-KKN.html

ST W <] o A AT F 3 &he' ol clehe TATTIIARET T, 8 53l o Sisidl 3R Aer ot Aifed
khaskhabar.com: g[shaR, 07 37T 2026 2:46 PM

T2 it | i AFaTfdeR ST (TugemR) & e Hif3ar et Stenmy o s & A9 MuoT & J2 e Ht Ad Fet
PRATS YF X &I &1 AN & T& {U-ieh I A I {6 fUset gop g0 & 39 dvE o 50 § SITGT ATHe 91 31Y & | 38! aehy
g, faeeht, AT ik HERTE THd 8 weal & gfoh Wl i ey SR o ThaMSaTR Gt e 3R shRaTs dhet ol faer faam mam
&1 TOieh S = SMEUUATH & S1d & §U el foh et Ard faat # U8 50 & SareT AMe G- 311 § ford s & |12 39 ga,
IS AT MW7 R LT IR 7T 3R IY e P ST W YIS AT T I T, "Ig Ueh TR ORI 21 gHA S,
RA TRBR & 3MEE! HATT 37R 3T S-Sl AT & Yford Tl vt e SR o THSHTSIHR Gof e MR HIRATS chet o fAaer
fRu g

e g 3 331 & AEIReAT § oft arfier it & o6 F O/ ATt o gu A 331 IBi BT, Al el oft Arses Gy Tege ARfad
fowré a1 € at oy o F Raté S | afe gfera srars 7 R dt ST Y Fudh 1"

3B T, "o TR ST ST & 3 Hire Hifsar ek 6 1d gxehal IR RUIE T & X 3@l 8, ot S & foh o arat
T § gUR 9 $© 3R T8 AT Tentel # ST 3R S SORIIET T g1 Tifd SelTsl e aTai|”
QATISIRET = Te AeT ot off e AST 81 ST I S & b wiehid Pl ST+ RrgR! gag 87T 3R WRd & et aHi &
d8d 374 che Pl Jid BT BN TTY Gl Soagi-erT 3R SSEl HATed bl WY IR HATHe! § S7eTd hal 3T 71T § dlfch hg TR OR ot
AR Sere S gk


https://www.khaskhabar.com/local/delhi-ncr/delhi-news/news-nhrc-takes-strict-stance-on-child-sexual-abuse-content-on-instagram-notices-issued-to-dgps-of-8-states-and-meta-news-hindi-1-834730-KKN.html
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Source: https://www.ind24.tv/national/nhrc-instagram-cseam-50-links-
complaints-meta-eight-states

Instagram CSEAM Complaints: e I8 # 50 ¥ SaraT dfee fefes, NHRC = 8 7saf @t st Aifed
07 Aug, 2026

NHRC 9&& fiRkics AT & Hatfereh Instagram R CSEAM & 8 50 & 31 feiar &t fierrad fieti| 8 Trsat i gfeid 3k Meta
India @t Atfew S

Richa Gupta

73 faeehl, 7 o 2026 | Gieret HifdaT wiew i Instagram W st 3 A 2MWoT Td geiagR & S8t @mnft amt Child Sexual
Exploitative and Abuse Material —CSEAM & tfad Sucieerar i eehR AETT AFETEhR SRNT 3 BRaTs ast & ot 1 NHRC
G ek STl = Aierel HifSaT wWehiH Ted W adr foh fisd Tes g # 3T @l Instagram R CSEAM & H&feid 50 9§
3ifares foiep areht frprad el €1 fRierare & <t 1 SRt & smeR W fafw st Y gfow, Meta India iR Tefdd Sl waTerg
! ShRATs o oI Aifed At MY g1

50 A<t Tal, 50 § 31fdeh feles i et fepmaa

g9 ATl H 9ad AgaqUl a2 I8 & foh NHRC 9e® & Arasii-eh 9 # “50 § 3ifeeh fefer” fiem bl a1d el 718 | Sk 31ef g 78l
& foh ST H 50 3HefT-3HelT STuRIAeh HTHe THTOIT 81 Gob 8| 37 foieh chl ardfden Uepfd, Tl Sidells A arel @rdi, difsd st ik
STORTEY & QM @RI hY UgaT Gfeld deiT |ISeR $oh1gdl hl SIid o TG ol W€ ghiT| 3afelg @eaR | “50 37OURTe Fifea” a1 “50 J<di &
LITooT Y gfe” S a1 18 fohg ST =1eu|

g IS Il 3R &3 <l gfetd bl Aifed

fOieR I & A aH S & STIR 37 ISl 3R dhgenfia & & gferw vl ot Aifew 9w e &

facett & gferd &1 @ gfohd Tgad hed 8, $afeiy Ot ifarIia ot o= w0 & “Seiidl” foes & o “defed gfera vt ar
“EISTdt 3R gfere Smger” fera sifeies wcias i

G ohl oRIT ShIRATS heet o felQ ehgl TT?
NHRC &t giferar wriare! # Hefed gferd garsa ot fRerral 3 a1 et URL SR g fefSieat Hand! bl wiTger shisd gfae ar fagiy

feReTR gfeie Sorte o ATEH © ST el ohl el 14T &1 STid B H3id STURTY & Hehd fHel WX FIR o e, ARl &1 AT 39S e
AT <hl TETT et 3R Ik Gt B o AR HRATs e & HaeT AT 7Y &1 fonelt s=at Y difed & w0 d uga™ g+ IR 9%


https://www.ind24.tv/national/nhrc-instagram-cseam-50-links-complaints-meta-eight-states
https://www.ind24.tv/national/nhrc-instagram-cseam-50-links-complaints-meta-eight-states

dchict s, fRfehed dgrad, At TgaNT 3R el Shedror AfAfa o T U¥gd - i ufehar a1 ot it sgl a1 81
Meta India & arift gem 3R Repte GRS T ot et

NHRC 3 Meta @ Haifdd amft &t Sucedr Ao ok 309 I3 f2fSiea Renfe grfard T o0t et 81 30 Hifdd @rdi o1 e,
#ersel, IP @ 3R gER Sciagii-en |18y A &1 Hehd &, dlfch Gfetd ST | GrEft & &d 3R TR &1 UdT oI ST eh | Wichid 8
g ot gaM ol hegT T & foh Ut Irht Y ugam, Ruifén, gem 8k AR 31geis A & fAT hiF-& der-ich! dT Hmda e U

AL el
MeitY @ siffih iR dieferifores gurat it Raé

Sag e Td g1 Wit #amera & Sfa simaftisies foics i &lch st a1 Sch! Ugd Ufasifdd et & folu 331 713 ahaHT ht
SRR 77 718 &1 FATerd § I8+t IdT i el T & 1ok SiTeisH aTet GReEM ASlad dhe, TITd HifsdT Hegef &l siarees! ad hedl
3R ufasfad I} &t SIaRT Uy g1 & Ak & [T T Seahiioies g 9418 ST & &1

qifed Y G STAT-3TeT Y JdTS ST IE1?

Y AT § 31eTT-3TelT dRIG! UR ohs [Aehad] 3R shrfanfadl i STHehR! ITa 3118 &1 3 ST i Teh shiddara! § Ui sid, Tsive,
gharom, aifaen iR oot afga Hafda siferemivat st A G T TwdTg | hrars Ruie A 15 o1 36 a1 73 fR1eerad! 3R o
6 TARY e R e w7 dore, fReett, demn, Agrry, sifen, ufeaw s, giaron sk fagr & gfem vl & Seaa
fran| 59faT gl ©g SR gl 3113 ST chl TAT AT 3TeT-37eTT TRUT bl BRATS & HRUT gl JehdT g

R A H faeett g smga ot fohar mam aeie

NHRC &t forieh et bt srezrerar arelt dis 3 398 uget Instagram R &fAd YTdH aret fAzma=t & SR CSEAM deh g Suetey
R Y RUTE o1 e S ol AT ST A 8 s ot faeet! gferd simga § 15 fadt & srarg Rute #ift off | Ruld 78 fem w 29
Sets bl Ard {1 o1 srfdRe T foam mam g4 arg +ft Ruld Suetey 78] g1 WR gfotd 3mger &l 7 Ridsr vt eafaTa &u & T
% TR 92T B o folg A ST foham i giedifch 31 Sd aeh RUTE e IR aaferd Sufeifa @ ge ot ST aehd! 81

BBC &t RUlc & 8T AT ugelt AT T

Ugelt hriaTe! Yo Hifean sifg & Teifda oft, foaw omRig ervmman mam o f& Instagram W & T aTet fasmas Suahrerdfai ot od
et I Y 3R & 1 3@ &, STgt It § Hafda ufdsfad ammft Sucteer = @ grar fRar 5 w8t a1l NHRC 7 gfe @t fasma=
Repte, spmam @ a1 fRfSiea 39, Siahrse 3er 3R wiew i & RuiféT srguter 6t Siia oe at sveT 271 3 31eft ST & qRR | 1Y 3R
& Gafdd faTaerdrel a1 wewH i suRie fomiert sifaw g & aa grfll

Meta ahT RIT hg-T 87

Meta = 399 Ugct ohal AT foh 3Tk WehiH IR S o d1 My0T § Heiferd Irnft & foig gra-wg-sfiedrn ot ifd § ok shut st
U T 8¢ Y dhr1ch I ATAR ASTEd e ol &1 Hhu-T & JeTs & TR i Aol FTare § 370+ Al SR ugaH d, diver @rdi
WR HRaTs 3R fA7Te aetern ufehar # GUR o1 Seerd foar o1l Fefiaan 50 4 sifdes feies arelt fiehradt .k Meta o1 fakgd drdsifAe
STaTd Wk IR by S dep A A8t S

CSEAM hr 31ef aam 87

WRBRI AT A1geR ARy RUET tidet & gaR CSEAM Tt At &bl gt i1t 8, fSas fohedt s=d & i eriwor a1 gfagr @
Geifaa o a1 o= goa arilt enfAet gt i Ot |t &t fAmfor, gemre, TRor a1 gER TR SraRiy g1 S O g 8 uget fohet ol
HI CSEAM =g T&T foha ST Fepdl, afch Tdg 81 IR 39 gid Wiehid 3R P Uad- gaitaal i RUté fohar st anfegl

dfery gl few at @ &2

O Al A S R 39 IR Wi, S13elE &, Thi- Repls e, §d e a1 fohelt g afert ot ke et € o | 39d
ifd a2 it AT o1 SHERT Ieciad gt Gebd & 3R 3/ay T} &1 YR 9¢ TehdT &

ST Hafeid 3fehIde IT UIRE i Instagram o 34-89 RUiféT fahea & RUIE ar Gohd §1 YRA TRAR & ALY TgaR TURTY



Raifén giéer cybercrime.gov.in ™ Women/Children Related Crime 2iuft # fRihrad st &t ST Hehdl 81 GIde H© UehR <hl
Hfgell T aTet TuRTY fRARRIA! el AT &U § o e i faem +ft 3a1 81 s=d & I ewor § Heifdd fieerad NCPCR & POCSO
e-Box W +ft g1 ! ST WehdlT &1 fohelt S=d @l dcehTel @aRT 811 TR RITHI gferd a1 faRiy fohelR gfeld Sl © gid Hueh aheal a1yl
Hifgar gt & forg St gragrt

CSEAM 9 S8 gATaR # fohdd} a/=a o1 AT, Wict, I&xT, Thel, TR, IRAR AT THT STHRRT ehIfd @l i St a1fey, foad 39dht
TEa 9 3¢ | FHTER RUiE 7 fierd & ary e arafdes feie, Shimeiic a1 amft & sie e ot uarfia 781 fohg S @nfegl
%fary URL Shaet sifdigsa gferd a1 ST woiet &l griga Areas @ 4ig oiH =nfgul

FAQ: Instagram CSEAM fierad 3ikR NHRC &Rarg

1. NHRC & foha= At et 87

fiRieh ST & SITER fUSe o awdg | fR1eerd] & Aregs @ CSEAM ¥ Safeid 50 & sifeiens feier fiet g1 3 |t ot ymnnfora srarrer
T 31eT-31erT gfE fhy e Ame 76§

2. T3 ot Y gforg ot Aife sem mam?
goire, faeett, dehTHT, AERT, Sitfeem, ufedw dma, gRamon ofk fogr & wdfdd gfera ugt o1 A Fdiaaw sam= & nfae 1
3. TT Meta ol get 9ifSd & fear mam g2

g1 Meta & @it ge, fEfoiee ared QRfed Tam SR 37U+t JAeh T SaaeAT T fIaRUT 3= oht Thel 1T 8| SATURITEE AT e
fSmiert STra & a1g aa gt

4. faeet gfeld Sger el R gerraT Tram?

Instagram & T aTet fA=Ta=T & S8 R At 7 Fefa a7 & Widk sRars Ruie 78t e R NHRC A ot gfers smgem
! 9 SIRT o

5. Tferer CSEAM feiep gt Raid ae?

g4 Instagram & Rule faehey, I Agear srarry Ruifér aida a1 NCPCR & POCSO e-Box U Ruté fhar ST dehdr g1 anift
STSICAIS IT BiRas 7 R
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NHRC = 7ezr wqer & fafdem et & wpeft 8151 & @aRATe d<ich § SddT 4t UR & i Hifear Ruld o1 @ ¥ foran
Published by Editor 18 €¢ ago

TET AaTeRR ST (NHRC) = Heg Uast & fafden fSiet o whreniai 1T o Whetl Sedi gIRT ST SIIEH | STelehe ddaT 441 & &g
39 & GHT Sl thig I Thet ST F ot Hifsar Ruic o1 @ 93 o g1 3 8 @axA1eh I%d1 $Afei] 39T § Riifch 399 U8k AN &
13 foreifieR &t gt e AT 1.5 fohetiHiex T8 STt 81 @eRl & SgdR, ia & A1 faeeff ufafes geft awg 7t ur & §, 5= uig
BETY A §1

3N A gl & o afe g8 STt 9gl 8, Y a8 AFarfdeRl & Iecias ol TR AT a1 &1 3T 3 a8 oft heT & foh IRa &
GfAeT T 31T 217 6 T 14 a¥ &t 3R] & F=dl ot T gRT Fgfech 3R rfAard fRrerm uem st &bt R ar &1 aret e o
JfdeR arfafam, 2009 +ff 6 & 14 T Fi 3R] & UAS T ot A& 1 YRR UG FHdT &1 $Hh AT, Faied IR = fA=1er
AR S 9YRA T (2009) A H g 7T & 36 e & sifder & WRfed Rener ok Rféa gfard & o1 sifder oft srffart
®y T enfae g1

39 STYR TR 3TN = Ig AT 8 {6 sl & ey ugaq & fw gRfaia aRag |red a1 srvra S+eh TRATYUT fAer & wifcie sifder
T Ioce &1 SAMIT STRINT = 7eg Uaer & J&d 9iaid ohl A1fed IR X g 9ig # §9 Al R fawqgd Rl & ot et 8

4 37T 2026 < Hif$a1 RUIE & SIgaR, die & Get GHT &l Tig o Tpel ST sreal o1 difsat Hiere Hif$ar o arre gt 71 g1 arHior
T T & b @l & B et & HROT I 307 I3l DY GX S Whel A T8l BIS Tohel | 37 UTH &l &1 fAehed &- a7 A sr=al bl Whet AT
I X & I7 Id ST g el ST W@ |

Qoh BT YT ShH ciallg o hRUT WHT hl UR 7 R UTA ! TSI T Whel gl 11 TS 3R WIgel GIem d thet g1 M5 1 e e sifdeprt
A 39 SHTE I GRT fohaT 3R et helereR ol 39 HIF hl STFRRT Gt | Blefifch, 6t UR & o folg gRfdta At & [nfor 6 ig
qETEET T8 9418 7S 8l
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Aug 07, 2026 02:10 pm IST
By Ankit Ojha

GIECAEASIC]

TET AATSRR SRNT A Hel 3R 8 IS4l o SIofidl &l A STRY fohaT 81 TTTaSRE! &l ST & foh S 3R thages TR Useat 9
31Tl hivee URIET ST 3@ 81

TET AFaTdeR ST (NHRC) = g iR S TR 15aie SR a18es YaR]eiel SISl AelRad SRR fhy ST &l eiehe ¥
HeH ISFT & | TITTARYT 3 HeT & T - WY 313 AT & SISid} ot oft e It o &1 waggemedt & dewg ik S & v
gevg & R dhel foh S SR thages IR YSet § A18e8 ST dTet U dhi-ee SR fhy ST 38 €1 I8 Yeh SMuRIfdeh AHa § 3R
T8 oIl g Gehdl 21

HILIT A el foh 39 IXE & AT bl ey STURTIEE STid ShedTs ST dTeyY 3R 3T ehivec I o Seeia o I&T & df #el &
fEATH THSATSHR TS BT AT | TATISTRET 7 Fifed TR &t gT 8 sl ehl Yfeld & S ot ohl chal & dlich Fiwrel HifsaT
TAChH TR UF thiee ohl kT ST Tch | 59 AT A Sh1ALT Jehes! et oY urdt a=mar mam g1

ST & HeTfoleh SIRINT = 50 ZIHRYA T & Sil ST H HGG ehe Hehel & | TITISNRE! A el 8 fob TR FHRTT Il HRaT] ST
haTg Y ULITE T heH g SoId & dl he WX & U haT SITQT | ¥R & ART &t st foh gfere sifderRal & e of
HRATS I S| 1 § b BTeT H U hlehia SiaT aret o [ty e & arg Hieret Hifsar 6t Tpeht <1 g3 2

AR Y HeT Eh ATeh Speheat 7 Hl ITges VARSI SIS hivec. SUtheh SR U hY HATT Bl crehe ATHY AR oft| Fars # et
Y UgdTel H UdT Iett AT foh ST WR T8 HR]3TeT IS hi-ec I UHILH e dlct US Il 35 &1 $© difsal # al U’ 2165 o
SLIATA T 7T o7 I8 AeT bl gl & b g q1et T MWUT Pl A SRY etk i A srg=mar 81

3ARept & oft Aer Y greawr

gt ATt Y AR AeT ot sfeRt # +ft STechl @ 81 ShiE o Tk thadt # S1Ted = SR 3R hdgeh dhl Jof U=t Hel o 39 Hal
& SHRUT ZATSHT ol g dTet Jehd= & fAuea & folw 56.7 &t SRR Sier 3 o1 3rmaer faar g1 Yerad & Ugel IR0T H 3HaTerd A Hel
TR 37.5 SIS SR T et SEHHT 7T 71 37aTerd 3 {41 o7 foh Shut 3 srea & ATk Wy i ST JehaT Ugar 3R
3T Hel UR I oh i NYUT & IR § Iuclse] SR Bt
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fafden # %y 37 R Wheft st i @A W BTt R NHRC 7R, &RepR & &1 god # At Raié
By Digital Desk Edited By: Ravindra Soni
Updated: Fri, 07 Aug 2026 11:11 PM (IST)

T AR AT A fafqem & daar 7at & T 7 W S SIEH H STefohy Tl ST aTcl Jedl oh HIHel A Hed Ua2T TREBR i
Aifed SR o & Idrg | Rl Al g1 59 A1t | §18 HIC off ¥ o ghr 5l

fefSieet 3%, fafdem #ea yqer & fafden S & ddar 78} & wiu 27 & G4l R SANT TR Tt ST h HOTER Tedl el HHAT 36
TR TR TR UG T | BN AFETERR SRINT (TTUCSIRE!) F 8 HIHel i Wd: Hl od gU HE HaT TR h Alfed STRY fohan
2 ok 3t I & oftar fawga Raté uega et & fder Qg &

Ig HIHCT Ugel 81 Hed U 8IS eI & HAT H 3T el g1 8IS i = it gerra & AAaror Rulé deta s §Q sl <hl grarm ghfeda
e & fAT deehleT 3T heH IS & fAder e &

fRrer ik grem 3 & rfdeR & Se1 Aren

TAGIRYT 7 31U+ ifed # &gl foh dhaer 15 fohetiHier dar T8 ANt ga & iy a=ai o1 9 S # SR 94 UR ST d8g

TR o 1 ST A 58 sl o fen & srfder ok Grfard Saw & sifdeR @ ST Aren sard gy dfdem & srge 21-Y, fem
&1 3R fAfH-2009 iR Tatea =marer & fafea fofal o Seeia favar smah 3 we faan i st ot gRfga adidh @ @t
TEaHT ¥9 Y g S &1

el gt & S IS ygar o1 98T SifEH
hehe 3T SR ATEUTY & TTid] oh BTH-BHATSH I §TE Thel hl UgTE & oI U Ueilg R TN 1S et ST TS A1 Ifeh 117 & T
Thel TEl 81 & HRUT G5k AT & Hd 15 fheiHIeR o1 Ferehy T g |

39 g O 594 & folg Ir=2 dar 74t R a4 MY 37 & Gl IR BT i Adl UR i &, Frad Whel ol I 7T 8¢ fohelHIeR 38
STl oft | 59 ERM 377eh 9T &% o @ak & Tt oft

T o 3 SIREH HR TR T dAifST HiereT Hif$am IR ariRel g1 & aTQ UM gehd | 31T AR 3 @Rd Fvfy oid gu o faat &
IR FERT H 8T8 Tpt Y& I foam, FSad <l ol 3ra SEH ISTRR 4T UR &l et ugift|

@t g 9 Y IRt
fafaem fSem uemem = a1 uellg 3R svehoan idt & afier Idar It IR RIRM Gel S <l ufehar s &R &Y g1 eiteh fAufor fawmr (fsrsr)
Sieg g1 gl fAHTor T IRt 759 TREBR i AT

FHRIYTE Aot T.31R. AR & IR, fhelgldl SIdRH TawAT & dgd Wi 7 & ol gl R dlg I siferai faer 31 18 g, difcs s=ai ok
yHtoT Y STTaTSITE g Y g | Srfdies Grfad gt akh|

ATIRATE! WR SifdhIRal wt Aifew
HTHe! ! T Igd UM deh 8l Ugam eh TR AT gU il darad 3 Sue d=mdd & J& sriuTe fdeR (Higsi) aur am
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SETUTH-%EgH TR 3r%clel dhee & NHRC Wgeh, Ael 3R 8 Il ol Fifeq
Written by: Sumit Kumar Agency: Local18
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NHRC Notice To Meta: 3™ 3R 5hagd TR HiAd s7eaier 3R 35 & feigrel ¥ Sfd chec Pl clens AL AHATERR ST =
HeT 3R 3113 531 & gferd U@ ot Atfed ST fham 8. NHRC 9ew filies St = gt foh S iR CSAM dTelT US dhie e
2T ST & 98t Ut T4 W POCSO TeR & dgd <21 3TURTe gl YehdT 2. 3TN 7 dafdd arfdentRal et 50 URL IUcTse] eheleh? STid
& 32 e &, St 3 g foh SR ST & STaS]g SRATS A8 g8, af NHRC &g TReR & Hefdd gfoeenfia ok sifdemial &
T PRars 6t 7T Y. A # [T afda st off ver s=ma w8,

7€ Reeht: T AFETRBR SRINT (NHRC) ¥ $¥emm ok Sraiges R faid ik WR aradiet ik 3 3 forgret & arsefier dhde &Y wioartt
I eiehe AeT 3R 313 AT & Yfeld HgTAgeren ol Aifed SR fhaT g. Tl = U chee l dene KT S1dTS 8, o= derfaa dk &R
a1l A eiwor It (CSAM) 2Tfaret gY debcll 8. NHRC 2 Tefad galf @ Amet & Stare 8k 3814 7Y ahedl &l SR Al 3. smar
& raTs Treret HfEaT wewid w g=at hit gram 3k POCSO FrA @ g2 Teifad SeieHl & e g8 &.

NHRC S&® fiRieh St & News 18 & @19 aTadid # &gl foh $%eim @R CSAM ITdT U chec SUe gHT 3FR STid | Fal uran
STl 8, dt ag POCSO TeR & dgd GS-1T TURTY gl Hehall 8. 3751 ehal foh SRIGT &t 7iReT el 3@d gu MuRIfEeh Sid Sl 8.
BT & HATfoeh, $FR S H chee I hl Seeia- Shedl Uil STl &, dt #el & & FIR off gof i St anfeg.

50 URL @k ST o fAdsr

NHRC = Hefda srfaremriat et st & faiw 50 URL Sudes SR §. STl = 3113 154l 3t e & & fofch & Sifa et 3R pfdd
Seetg! IR 3T RATS A D el &, AHAT sAfeig i 1R 711 11 387 & Rifeh s & Hqanfae dhde &l ughfad POCSO S &g
T & SRR H 311 Hehell 8. 37 ST TSHTAAT ehl I8 a1 gl fob fau 0 URL WR Hisje Grifl ar&ad H ehi[H el Iecie ehdl g I 8l
R 3R il § it I8eh fely foiat fehareh! st 8.

HaTS 21 g2 F g 1 S@ B NHRC

fOien STt = TSI ot shRaTs T8l et ohl fRATA H Y Y ifeha ol cia oft A 8. 3617 e, ‘R Haifda sfdart 50
URL 3UcTeg] SRTT ST o STaS]G ST1d {3 -6 ohid 8, dl 87 WRd IR ohl U= feldit ofR #3i1erd # 31em YfeiaeniHal qom TRt
AR & R IR BRaTS YR H=A BT MU i’ NHRC 3 I fohan & o Iuerees g 1Y foles OR ST ahear Teifda
Jfepar 6t fSsiert 8.

POCSO & d&d FIR &t a1

LA = gl foh SR STia # g A 317 § foh S W Iucteds U8 dhde § CSAM 2R 8 3R a8 I & SRR H SUR1Y §dT &,
Y A & suRifdes shRaTs gt a1y, 361 et foh Tt fRIf & Aer & R FIR &S dheet Y ST¥eed Ug Wehdll 8. BTetifch fohetgTel

Ig Toh 3TRIY 3R ST ol fowa . Heiferd Irnft &t ST Uepfa ofk Wi SToRTe ot S o SRt & SITeR WR &1 a3 fohar Sgm.

315 54t Y gform @ wiht 1 S

NHRC 7 3113 53t & gfer ygal ot Aifeq dra sfdd Seeteal Bt sifa ok 3fad srkarg & fAder faw €. smavr = 33 ufthar & gz
Hrenfiht afaa ot off ger =T 8. o9 Gefdd sy gfety ofiR o/ Sifereht 3uetees Fherg TG URL <l ST hedl. $Hh a1 I8 € gl
foh shée # areaa § POCSO a1 GHR hI{AT &1 Seeia g3 & IT Tal. HIHT Hiel HIfSAT WehiH W a<al ht JRa 3R f$foiea dhde &
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ETV Bharat / bharat
fafaem & wpelt I<at & AT @ A NHRC %, & 9fd & & g0 & A Stare

T AR AT A fafqen Siet & Wheft a=at & I 37 & @HI IR Hadhe Whel ST AFT H USRI Hifsar RUIE & MR )R
foran wa: G, Haregrar fasare agddt & R,

By ETV Bharat Madhya Pradesh Team
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iarer: fafqer foiet & shensian TTia & Whell areal & AdaT I8t IR & Jeh SH & GHI TR Hachs &hel ST bl HIHT 3 AL AFATIRR
STINT (TTTISTRET) Teh Ugd 7T 8. 17T 3 Hifsar Rulé W @@ 93 oid gT Hed e & g7 dfeg ol Aifed SRt o & 9w &

HieR faegd STaret Ruié 77 8. ST = gt foh sl ol Whet Ugem o folg GRf&d Sgawt Iucred 181 g1 3-1ch T & a1y fem &
Hifereh AR 1 ff Iecie 8.

Hifear Raié w forar @a: @74

T & I AFANERR ST = 4 3T Sl USRI Hifear ROl & MR TR @d: T ford 8. 39 Rule & o fafeen 5 &
HBISAT Mg & =t 5=, i aia o=y mfie §, ufdfes Thel ugam & faid e 39 & @l & ok daaT 74! IR &d 6. da] T
A1 & Whel Y g HT 13 fheiiier 8, STafch 39 IR © dhaet 3¢ fhetisier H whet UgaT S §ehaT ©.

fretr & SrfeIpR & SST AHAT

SRINT 7 gl foh afe Hifzar Rul gl & at ag Ama rf¥eRt & oo a1 71k Aren 8. dfde™ & g 217 dh dgd 6 § 14 af
eh o el et figleeh R SfAard f1ar a1 sifder ured §. fer & srfder aifafAan, 2009 iR Hafe =AraTer & Hadi & SgaR
frar & arfdrepr H GRiatd et iR gl deh Gri&id g™ ot enfiet 8. 08 d sreai o v GRfgra uReg a1 A& &Y e 481 g1 31k
HfARRY 1 &1 .

g g € Jim saw

TR A Hed Uqel & H&d Afd ol Jifed SR & gt g & iR fasga Ruid a3 & fAdsr faw 8. ST A 357 @R @ 4 1 8
5 sreat ot gram gRfead o= ok 3% GRfad alieh & Tpet Ugam & foly S1a deh oI ehaH 3BT Y § 3R 311 T IS 2.
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NATIONAL HUMAN

RIGHTS COMMISSION

Source: https://ddnews.gov.in/nhrc-sends-notices-to-dgps-of-8-states-also-

children/

Selagi-eh! 3R Fa-T Wenfieh! #arera | Ui s | Aer gfsan

NHRC 7 8 53t & SiShidt et S Aifed, s & S[el smufisi-eh Tt &t eiche Jet et ff Aarait
07/08/26 | 9:48 am (3TYc-3TEYTTH)

¥ AaTdeRR kT (National Human Rights Commission, NHRC) & 96 f0Ries st A STFehRT &t foh fUeet geh awdtg
H SR W S ol A M7 3R afises ardt (Hqasyud) & 50 & sifdies Amel St fRemrad el 81 s = sram fas
I & geren & ey H Reett, T99 @ doe fagR 3R ufeay §irer des s sl & Sieit ot Aifed SRt fasan g1

TUTRRY! G fIRich AT = Tiere Hifsar wetiH ‘Te W uive foma, “fUse Ueh 9wig A §enmd R HIgHsyuH (F<a! &1 a1
MU 3R STufisTer ) & 50 & 3ifeies ATel i fRIhRId 311 ehl 81 U SIHGRT & TR g8 Uotrd, faeett, I, 7eRrTg,
anifsem, ufeds s, givaron ok fogR & gfcard Tl o e SR R THIMSSIR Gof e 3R hridTa! Shet & Hger fidg g1”

fORieR ST = ST STHeRRT &t foh g At gfean ot oft Fifed SRt e W@ # GuR &t 3R YR &1 I A & folg Idra 3 81
fORIieR ST = Setagi-enT 3fR T Uienfireht #atera ot ot SimTig fohar 81

3UY Ugd, YUAR ol ORI AT A FHTEAR Tsid! § a1 &hd §U ehel, "SI 3R AT & 31T WichiH TR Sl & A1 2M9or & gt
arfl & IR § el fQaraal & SR wR g9 ®8 sl & siofidl ol ux foRgenk 37 T & fQATE hars & &l el 81"

3I5i<t el foh =) apt I NwoT, Tt gRend] bl dif3at a9 3R 32 Tiere Hif2ar wehid R srudis & | e &1 3 TuRTey hy
1 SrerT-srer At €1 Fiere HifSaT wewid 56 Ame # o SeRt @ 99 g1 Gohd | 874 Jfeld & THITTSSHR Gof e ol 38
frar g1

HILAM 7 gl foh 39 avg ht arft Fieret HfEar wewiH W ues g1 3T WiehiH o aTaRara! ai gerfdr 1 ddieht amet 7 of g3
G fora ofR faeett gfera ol Aifee AT oT) 999 R ThengarR ok Stia RUTE 7 e 1R g7 foeel! gfo SfAsR & a7+ w1 ok
SN # 3ufd g1 & fAder 3T 9 (399e-smsue-gey)
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CNN-
News18

Time

16:30

Details

NHRC & Congress Delegation Meet Protesting Students
The Jharkhand student protest over alleged
irregularities in recruitment examinations has
intensified, with NHRC members and a Congress
delegation meeting protesting students. Aspirants have
been demanding action and transparency in the JPSC
and JSSC recruitment process.

The agitation has drawn political attention, with
Congress leaders expressing support for students and
urging the government to address their concerns. The
state government has also initiated dialogue efforts
through representatives to resolve the issue.
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Personality
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CNN-
News18

21:00

Meta's $942 Million Fine: Is India Doing Enough To
Protect Children From Online Risks?

A US court has delivered a major setback to Meta,
ordering the company behind Facebook and Instagram
to pay nearly $942 million over a child safety case
involving allegations of harm to young users. The ruling
has intensified the global debate over social media
accountability, platform design and online protection
for children.

The development has also sparked questions in India
over whether existing regulations and government
warnings are enough to address concerns around
harmful online content, child safety and Big Tech
responsibility.
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02:48

Exclusive

Nitin

Priyank Kharge -
NHRC Member
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News18
India

21:00
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08:39

Sau Baat ki ek
Baat

Kishore Ajwani

07-08-2026

News Nation

16:20

Ahmedabad Custodial Death

-Clarification in the case of the custodial death of the
accused at the Bapunagar police station in
Ahmedabad...The accused's health had deteriorated in
police custody...The accused suddenly became
unconscious after being pulled...The doctors on duty
declared him dead when he was shifted to the Civil
Hospital,,, The accused was arrested under
POCSO..,The accused The police have taken legal action
by sending the body to the PM.
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16:30

NHRC sends Meta notice over child sexual abuse
content, Pocso violations

India's human rights watchdog has asked Meta and
police chiefs across eight states to respond to concerns
over allegedly explicit and age-inappropriate content
circulating on Facebook and Instagram. The move
comes as the social media giant faces mounting
scrutiny in India following a series of recent
controversies.

03:15

Breaking News

Saleel

07-08-2026

ETV Andhra
Pradesh

16:30

The National Human Rights Commission (NHRC) has
issued notices to Meta over concerns related to alleged
child sexual abuse content appearing in Instagram
advertisements.

The commission raised concerns that some content
may involve violations under the POCSO Act and
sought details on the steps being taken to identify and
remove such material. Notices have also been issued to
the DGPs of eight states seeking information on
preventive and enforcement measures.
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Soumya Swain Case NHRC on police charge sheet
Wait for the final charge sheet, otherwise the NHRC
and the court will start the next investigation. Will the
police 10 go to heaven to investigate the Soumya case?
The police are very good at turning "B" into "C"! There
are many secrets in the Balianta Soumya death
incident. The Sl was present at the scene but did not
save him, and the S| was arrested and given the
responsibility. The murder of Soumya in the presence
of the police is a custodial death. 28 people have been
identified and the incident is gender-based, so it is
certain that there will be mob violence. The crime
branch is not investigating anything in 90 days. Om
should be arrested first. The girls' story was not
confirmed in the NHRC investigation. Biranchi Jena,
Om, the daughter, the police officer will be booked.
Who killed Soumya by making a mistake. Why was the
phone call not investigated? Bhajaman Biswal, National
Human Rights Activist!
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CVR News
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AR Conistable Die case:
CVR Special Drive Negligence Of Medicure Hospital At
Vikarabad
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Exclusive
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Mr Priyank Kharge on Hagaribommanahalli Custodial
De*th Case
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News
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Priyank Kharge -
NHRC Member




